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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Appeal No. 48 of 2024

In the matter of
M/s Bahadurke Textile and Knitwear Association, 15 MLD CETP, Ludhiana

..... Applicant

V/s

Punjab Pollution Control Board & Ors,

....... Respondents

Reply of Er. Gurmit Singh, Environmental Engineer, Regional Office-3,
Ludhiana on behalf of respondent Punjab Pollution Control Board.

RESPECTFULLY SHOWETH

1)  That the subject cited appeal has been filed by the Bahadurke Textile and
Knitwear Association, 15 MLD CETP, Ludhiana through its director Mr. Rajnish %M
Gupta before the Hon'ble National Green Tribunal against the orders dated
26.09.2024 issued by the Punjab Pollution Control Board vide which directions
u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 have been
issued to the Bahadurke Textile and Knitwear Association, 15 MLD CETP,
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2)

3)

59

Ludhiana for meeting with the prescribed discharge standards and to stop the

i h.
discharge of effluent from the CETP 15 MLD into Buddha Nalla

Ludhiana

That, briefly submitted initially M/s Punjab Dyers Association (PDA)
(CETP)

had envisaged a proposal to set up a Common Effluent Treatment Plant

of 117 MLD capacity at Jamalpur-Awana, Tajpur Road, Ludhiana to cater to the

dyeing / textile industries located within M.C. limit of Ludhiana which were
discharging treated effluent from their captive Effluent Treatment Plants (ETPs)

into the municipal sewer.
That initially the treated effluent of the CETP was proposed to be discharged

onto land for irrigation with the assistance of the Government. A series of
meetings were held with the stakeholder departments including Central
Pollution Control Board, Punjab Pollution Control Board, Municipal Corporation
Ludhiana, Department of Irrigation (now the Department of Water Resources),
Department of Industries & Commerce, Punjab Agricultural University and
representatives of Punjab Dyers Association, Ludhiana to finalize the standards
to be fixed for discharge of treated effluent from CETP onto land for irrigation.
In one such meeting held under the Chairmanship of Prof. S.P. Gautam, the
then Chairman of the Central Pollution Control Board on 25/11/2010 at New
Delhi. After deliberations and discussions with the stakeholder departments,
the following standards were decided to be fixed at the out let of the 117 MLD

CETP.

Sr. No. | Parameters Concentration in mg/l  Parameters Cunz-éutration in mg/l
| except pH, SAR, RSC & Bio-assay _ except pH, SAR, RSC & Bio-assay

1. | pH _ 6.5-85 |
s B
(‘%w 3 | BOD (3 Days at 27°C) 10 _ ]
£ ‘ 4 cop ] B s
5 TDS 2100
6. | Oil & Grease Nl ]
7 | Total Chromium . Nil |
_— 8 Phenolic Compounds Nil '
|9 [sulfide 001
|1 _Eio-éssav o 90% survival of fish after 86 hours

. | of 100% effluent. _
] 11. SAR 7
4

! 2. RE[meq/litreh_




9)

However, considering side effects of some parameters for usage as
irrigation, it was decided that the following parameters of SAR, EC and RSC
shall be maintained after mixing of treated wastewater from the CETP and
treated domestic wastewater of STPs of Ludhiana and Municipal Corporation,
Ludhiana shall ensure that enough dilution is made available through treated
domestic wastewater so that the values of the 3

bove parameters as mentioned
below are achieved:

5(. No. Para_r;'u__et_e?__ - IR Concentration
1 mﬁsE&iomoﬁﬂr_ T as
LﬁzmcaﬁndmiﬁC)ES%m e 12000
3. | Residual Sodium Carbonate (RSC) meq/ltre 25 |

Thus, achievement of standard by way of dilution of CETP treated
by mixing STP treated water was allowed to the extent of the above 03
parameters namely Sodium absorption ratio (SAR), Electrical Conductivity (EC)

& Residual Sodium Carbonate (RSC). A copy of the minutes of the meeting
dated 25.11.2010 chaired by the then
Annexure-A.

water

Chairman of CPCB is enclosed as

That it is relevant to mention here that at the initial stage, the Ministry of
Environment and Forests, Government of India had granted 'Environmental
Clearance’ for the establishment of CETP plant of capacity 117 MLD at
Jamalpur, Ludhiana for use of treated wastewater for irrigation in an area of
80,000 acres of land, however, due to certain practical difficulties in the
construction of Dedicated Conveyance System for one single CETP, it was
proposed to split the 117 MLD CETP project at Tajpur Road, Ludhiana into two

CETPs of 50 MLD and 40 MLD capacity for cluster of dyeing industries at Tajpur -

Road and Focal Point, Ludhiana respectively. Thus, three clusters of dyeing
industries at Tajpur Road, Rahon Road and Focal Point were covered in the
proposed CETP of 50 MLD and 40 MLD modules and ane more CETP of 15 MLD
capacity for Bhadurke Road cluster of dyeing industries was proposed by
Bahadurke Textile and Knitwear Association, 15 MLD CETP, Ludhiana location
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)

for which Separate Environmental Clearance was granted by MoEF&CC vide
memo F.No. 10-119/2011-IA.111 dated 08.12.2014 subject to the special
condition that the project proponent shall maintain Zero discharge.

A copy of the Environmental Clearance granted by MoEF&CC is enclosed
as Annexure-B.

That the Special Purpose Vehicle (SPV) of the 15 MLD project had prepared a
Detailed Project Report (DPR) based on stringent environmental standards.
Cases of 40 MLD CETP of M/s Punjab Dyers Association (PDA), Focal Point
Module, Ludhiana and 15 MLD CETP of Bahadur Ke Textiles and Knitwear
Associations at Bahadur Ke Road, Ludhiana were appraised by the Appraisal
Committee of the Government of India, Ministry of Environment, Forest and
Climate Change on 03.03.2016 for the purpose of releasing the Grants-in-Aid
for the installation of the said CETPs. The Appraisal Committee has
recommended and approved the CETP proposal of M/s Bahadur Ke Textiles and

Knitwear Associations at Bahadur Ke Road, Ludhiana with the following main
and relevant aspects:

a) Earlier, the proposal of CETP was based on Zero Liquid Discharge
(ZLD) Technology was duly recommended and forwarded by
Punjab Pollution Control Board (PPCB) for financial assistance for
15 MLD CETP. But due to reluctance of Bankers for the
disbursement of finance for ZLD, the proposal was reformulated/
recommended for financial assistance which is based on aerobic
biological system for tertiary treatment in the Phase-1. The ZLD
will be considered in Phase-I1.

b) The project proponent has indicated their intention to initiate the
CETP based on conventional treatment system in Phase-I. They
may adopt ZLD in the Phase-II for which they will apply to the
MOEF&CC at a later stage as an up-gradation case.

C) Member Secretary, Punjab State Pollution Control Board has
confirmed that the Consent to Establish (CTE) has been issued by
PPCRB based on the ZLD.



6)

7)

5.

d) The proponent informed the Committee that they have already
got commitment from the State Government for assistance to the

tune of 10 crores and requested GOI to provide financial

assistance and permission to initiate a non-ZLD based CETP in

Phase-1 and then upgrade to ZLD based CETP subject to support
from the financial institutions. However, the Committee
the Association should submit a fresh proposal

for Zero Liquid Discharge at a later stage so

recommended that

that the CETP is
installed in a phased manner. The CETP shall treat the effluents
to meet the norms prescribed for CETP.

A copy of the Minutes of the Appraisal Committee Meeti
Treatment Plants (CETPs) held in the Ministry of E
Climate Change on 03.03.2016 was issued by th
MOEF&CC vide letter F.No. Q-15017/22/2014-CPw d
of the same is attached as Annexure-C.

ng on Common Effluent
nvironment, Forest and
e Government of India,
ated 18.03.2016 and copy

That from the perusal of the Minutes of the Appraisal Committee Meeting dated

03.03.2016, it is clear that the proposal of the Appellant Praject Proponent with

intention to initiate the CETP based on Conventional Treatment System in
Phase-I was allowed subject to the adoption of ZLD in Phase-11I for which the

Project Proponent had to apply to the MOEFRCC at a later stage as an up-
gradation case.

That it is pertinent to mention here that the Hon'ble Supreme Court of India
has considered the subject matter of setting up of CETPs and STEPs in Writ
Petition (Civil) No. 375 of 2012 in the matter of Paryavaran Suraksha Samiti Vs,
Union of India and vide judgement dated 22.02.2017 issued directions that the
setting up of ‘Common Effluent Treatment Plants’ should be taken up as an
urgent mission. CETPs which are already under implementation should be
completed within the time lines already postulated. CETPs which are yet to be
setup, concerned State Governments/Union Territories shall complete the same
within three years. The State Pollution Control Boards were issued directions to

ensure setting up of functional Common Effluent Treatment Plants within the
time lines mentioned above.
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8)

9)

10)

11)

b

That considering the above-mentioned facts and the directions issued by the
Hon'ble Supreme Court of India in Writ Petition (Civil) No. 375 of 2012 titled as
Paryavaran Suraksha Samiti and another v/s Union of India and Others, the
Punjab Pollution Control Board has facilitated the setting up of the Common
Effluent Treatment Plants of 40 MLD, 50 MLD and 15 MLD at Ludhiana and
carried out sincere efforts so as to ensure that the Common Effluent Treatment

Plant are made operational at the earliest.

That further it is submitted that the Government of Punjab has issued directions
dated 10.10.2019 for abatement of pollution in Buddha Nallah wherein amongst
other directions, one of the directions issued was that " all CETPs are to be
made operational as per time schedule given in the action plan failing which
PPCB shall take action against the industry including levying of Environmental
Compensation". The CETP of 15 MLD capacity at Bahadurke Road, Ludhiana
was accordingly setup and inaugurated in July 2020.

That before the establishment of the Common Effluent Treatment Plants, the
effluent from dyeing and textile industrial units was being discharged after
treatment through Captive Effluent Treatment Plants (ETPs) into the sewer
system, ultimately leading to Buddha Nallah and the said treatment plants were
operated by non-technical personnel. The CETPs were aimed to provide a
technically efficient, single-point treatment solution for industrial effluent and
were designed, installed and operated by the reputed companies namely L&T
Constructions Ltd (40 MLD CETP), M/S Triveni Engineering and Industries Ltd
(50 MLD CETP) and M/S Saurabh Construction Pvt, Ltd. (15 MLD CETP). The
establishment of CETPs in Ludhiana for the treatment of wastewater of textile
and dyeing industries thus lead to the achievement of twin objectives relating
to the diversion and separation of industrial effluent from the Sewage
Treatment Plants (STPs), enhancing the functioning of the STPs coupled with
quality treatment of industrial effluent of Dyeing and Textile Units.

That due to the commissioning of the first phase of the CETP of 15 MLD capacity
and also considering the urgent commissioning of the said CETP, the Board has
granted fresh "Consent to Operate’ by tempararily allowing discharge of treated



12)

13)

b 18

trade effluent into Buddha Nallah with additional condition that the SPV shall
comply with all the terms and conditions imposed by Appraisal Commi
MOEF&CC in meeting dated 18.03.2016. A copy of
10.09.2020 granted to the Bahadurke Textile and K
CETP is enclosed as Annexure-D.

ttee of
‘Consent to Operate’ dated
nitwear Association, 15 MLD

That the CETP is yet to achieve the stringent standards praposed
the CETP submitted at the time of appraising their project
assistance by the MoEF&CC, Government of India and has also

in the DPR of
for financial

not submitted
any proposal for ZLD for 2nd Phase as per decisions of the meeting dated

18.03.2016 of Appraisal Committee of MOEF&CC. The CETP has also failed to
achieve the standards prescribed by MoEF&CC fo

r discharge of effluent from
textile units intg inland surface water bodies wit

h respect to one parameter.
The CETP has not been able to achieve the FDS,

/TDS parameter of 2100 ma/|
as prescribed by MoEF&CC,

That it is relevant to mention here that the Central Pollution Control Board

(CPCB) had visited CETPs of Ludhiana on 22.04.2024 & 23.04.2024. Gist of the
deficiencies observed Dy the CPCB team is as under:

a) The analysis results of sample collected from CETP outlet reveals that
BOD: 243 mg/l, COD: 587 ma/l, Chloride: 1904 and Sulphide: 16 mg/|
exceeds the notified effluent discharge standards for CETP. Remaining

monitored parameters were found within the prescribed standards.

b) Sample analysis results collected reveals that the biomass concentration

in the SBR basins MLSS 2639 mg/l (against the designed value of 4840
mg/l) MLVSS 1179 mg/| (against the designed value of 3832mag/1) were
respectively. The MLSS and MLVSS were found less against designed
range which indicates poor operation of the SBR.

) The CETP has installed Online Continuous Effluent Monitoring System
(OCEMS) at the final outlet of treated effluent for the parameters pH,
TSS, COD, BOD with connectivity to PPCB & CPCB servers. During the
visit, the OCEMS was found operational and variation in OCEMS reading
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14)

15)

-

compared with monitored results was also reported which indicates the

improper working/validation/calibration of OCEMS system.
d) As per EC issued by MoEF & CC dated 08.12.2014, the CETP is to be

established as per ZLD system. However, treated effluent of CETP is

discharged into Budha Nallah through underground pipeline. The Buddha

Nallah is ultimately meeting into River Sutlej.

That the Central Pollution Control Board had issued directions dated 12.08.2024
U/s 18 (1) (b) of the Water (Prevention & Control of Pollution) Act, 1974 to the
Punjab Pollution Control Board to stop discharging of treated effluent into
Buddha Nallah from 15 MLD CETP due to non-compliance of EC conditions and

due to non-achievement of results in monitoring carried out by CPCB. The CPCB
had asked the Board to submit Action Taken Re

port in the matter. A copy of
directions dated 12.08.2024

issued by CPCB is enclosed as Annexure-E.

That having been bound by the directions issued by the Central Pollution
Control Board, the Punjab Pollution Control Board has issued directions u/s 33-

A of the Water (Prevention & Control of Pollution) Act, 1974 to the Bahadurke
Textile and Knitwear Association, 15 MLD, Ludhiana as under:

A.  That, the SPV shall meet with the prescribed discharge standards and

to comply with the disposal conditions mentioned in the Environmental
Clearance granted by the Ministry of Environment, Forest and Climate
Change dated 03.05.2013.

B.  That, the SPV shall immediately stop the discharge of effluent from the

CETP of 15 MLD capacity into Buddha Nallah or any other surface water
body.

A copy of directions dated 25.09.2024 issued by PPCB is enclosed as
Annexure-F.

That it is pertinent to mention here that the Board had issued directions dated
25/26.09.2024 under section 33-A of the Water (Prevention and Control of
Pollution) Act, 1974 to all the CETPs in pursuance to the directions issued by
the Central Pallution Control Board under section 18 (1) (b) of the Water
(Prevention and Control of Pollution) Act, 1974. Aggrieved by the directions



378
-9-

issued by the Board, the CETPs of 50 MLD and 40 MLD have filed appeal no.
40 of 2024 and Appeal no. 41 of 2024 respectively against the directions dated
25.09.2024/26.09.2024 of the Punjab Pollution Control Board before the
Hon'ble National Green Tribunal. The Hon'ble Tribunal vide Order dated
04.12.2024 has issued directions that no coercive steps shall be taken against
the 50 MLD CETP and 40 MLD CETP subject to the compliance of Environmental

norms and the case was adjourned to 20.03.2025.

17)  That the appellant herein has also filed an appeal against the directions dated

25.09.2024 issued by the Board before this Hon'ble Tribunal. Considering the
Appeal No. 48 of 2024 filed by the CETP of 15 MLD capacity and also the
Intervention Application filed by Public Action Committee, the Hon'ble National
Green Tribunal was pleased to prepone the date of hearing in all the cases from
20.03.2025 to 23.12.2024. After consideration of the matter, the Hon'ble
National Green Tribunal while hearing the appeal cases of 50 MLD CETP, 40
MLD CETP and 15 MLD CETP had directed the respondent Board vide Order
dated 23.12.2024 to file reply to the said appeals with the direction that no

coercive action shall be taken against the said CETPs subject to the compliance
of environmental norms.

18) That it is relevant to mention here that though the Punjab Pollution Control

Board having been bound by the directions of the Central Pollution Contral
Board given under section 18 (1) (b) of the Water (Prevention & Control of
Pollution) Act, 1974 had issued further directions to the Appellant CETP of 15
MLD capacity not to discharge any treated effluent into Buddha Nallah, but the
issuance of such directions is not a permanent solution to the problem existing
at the moment. At present, Ludhiana City has been declared as Critically
Polluted Area by the Central Pollution Control Board and in the given -—?1"
circumstances, the matter falls under the preview of the Central Pollution
Control Board to suggest the alternate method for discharge of treated trade

effluent of the Common Effluent Treatment Plant other than the discharge of
treated effluent into the Buddha Nallah.

19) That it is pertinent to mention here that the CETP of 15 MLD capacity during
the hearing before the Competent Authority of the Board has disclosed that the
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20)

-10-

CETP has approached the MoEF&CC, Government of India for annulling the
condition in the Environmental Clearance that the Project Proponent shall
maintain zero discharge and to allow the CETP to discharge treated effluent as
per MoEF&CC standards. The case was considered by the EAC-II of the
MOEF&CC in its meeting held on 17.12.2024 but the case was deferred to seek
clarification from the policy section of the MOEF&CC with regard to the
amendment in the conditions of earlier granted Environmental Clearance since
as of now the CETP of textile/dyeing units are not covered under the ambit of
EIA notification in light of the notification dated 19.12.2024. With respect to
the allowing of discharge of treated water into Buddha Nallah, the committee
Of MOEF&CC during the above meeting held on 17.12.2024 observed that the

instant project lies in CPA-Ludhiana and in CEPI SCORE, the component of

water is higher, accordingly technicality for giving such relaxation for discharge

of treated water may be obtained from Central Pollution Control Board by the
project proponent.

It is further pertinent to mention here that a similar matter relating to the issue
of discharge of effluent through sewer by the dyeing units in Buddha Nallah in
the State of Punjab is under consideration of the Hon'ble Tribunal in Original
Application No. 225 of 2022 titled as Nitin Dhiman V/s State of Punjab and
Others. The case is Original Application No. 225 of 2022 is being heard by the
Hon'ble Tribunal with Original Application No. 546 of 2024 in which the Hon'ble
Tribunal has taken suo-moto cognizance on the basis of a news item titled
"Ludhiana PPCB report flags 54 dyeing units in Buddha Nullah's catchment"
appearing in the Hindustan Times dated 25.4.2024. After consideration of the
matter, the Hon'ble Tribunal was pleased to pass an Order dated 27.11.2024
in the said cases with direction to the Central Pollution Control Board to file
compliance report disclosing the performance of the CETPs and required actions
to be taken by issuing necessary directions under the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,
1981 or under section 5 of the Environment (Protection) Act, 1986. In order to
make compliance of the directions of the Hon'ble National Green Tribunal, the

Central Pollution Control Board has carried out performance analysis of all the
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CETPs of 50 MLD, 40 MLD and 15 MLD at Ludhiana and the report of the Central
Pollution Control Boargd Is awaited. The above cases (0.A. No, 225 of 2022 and

O.A. No. 546 of 2024) are listed for hearing before this Hon'ble Tribunal on
20.03.2025.

-11-

21)  Thatthe above reply of relevant facts is hereby submitted for kind consideration

and appropriate orders of this Hon'ble Tribunal.

Submitted by
'l:a_,l’o» e LS
L
Date: ) 8-c2-2031 5 (Gurmit Singh)
Place: L AL anoy

Environmental Engineer,
Punjab Pollution Control Board
Regional Office-3, Ludhiana

(On behalf of Punjab Pollution Control Board)
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&

Officer on Special Duty
Far Adtlitional Secretary-cum-Director
of Industries &Commerce, Punjab,

Errelst e Tech/CETP - Dyringf/LEH/RALE/2010/ Nated:
A copy of above s forwarded to the lolowing for information and
necessary action please.
1 Tho 25 to PSCx for the kind informatiop of worthy Principal Secretary
ta Han'ble Chief Minister, Punjrh
“Hoe PS/PSIC for infermatinh afwnrt by Brincipal Sacietary Induslies &
cummerca, Funjal, Chandigarh.
5 The Member Seciotary, Central Pellution Crntrol Board Parivesh
Blhavean, Ead Arjun Maear, Nearkerkar Dunmia Court Complex, New
Ures| Byl

[
LN 4 |
Oificer on Special Duty
e Aadelitional Secretary-cum-Diector
ol Inelpetries & ammerce, Poaggah



3

Mgustes of the meeting organiced with Yol L0 Sawtam, Chatnman,
Cantral Pollution Control Board, on 25/11/2010 at L1.0L a.m. in his
oifice ar Parivesh Bhawan, East Arjun Nagar, M2w Delhi to sort out the
issue regarding fixing up of the values of parameters namely Sodiun
Absarption Ratio (SAR), Electric Conductivily (F2) & Residual Sodium
Carbonate (RSC) for discharge of treated wastewaler of CETP of tyeing
industries af Ludhiana for irrigation purpoases,

Folluwing weare present:

i ohe 5 Channy, Prineinal Sgcretary 1o oyt of Poogjab Siepts, of Tndustine 5
Comnwre:, Chandigarh
Sds Raymotra, Member Secrerary, Ceniral Poiutinn Control Board, Mew

Dl
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M 18 Chaudhary, Sr. Soil Chemist, Punjaly Agiicultual University, Lurdhians
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oo Commerce, Punjab,
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]
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He wrided that Punjab Dyars Associalion (PDAY, Lucdhiana vide its office letter na.
TAPDACETHLDE dited 232000 fonnegd Hal ihe valie of SAR s i
stringent than requited for irrioation ang L will have huge inpact on the treaiment
echne'ogy and i order In attain this value of 3. much expensive eguipments/
tealinent systems ane required ta be installecl. Thus, the revised standards as
prescribed for general slandards for discharge inta in land sutface water/ dischange
of irigation may be fixed at the outler of CETP, The matter was also discussed by
POA in the meeting held under the Chairmanship of Principal Secretary to Hon'ble
Chief Minister. Punjab on 27/1972010 at 5.00 p.rm., wherein, the issue regarding
relazation of value of SAR 18 was #lso raised by Sh. Harsh Bhanwala, Senior
Vide President, Mfs [L & FS Water Lid. However, in the meeting, it was apprised
that the value of SAR must be maintained 3 hecause no treated water having SAR
e thar 3 can be silowed to discharge into Budha Nallah further leading to River
Sutle] whose water s sl for irrigation and drinking purposes in the South-
Western District of Stale of Punjah, Trerefore, in the said meeting, it was decided!
that Hon'ble Chief Minister, Punjab shall hold a meeling with Chairmarn, Central
Pollution Control Board in this regard very shartly, where the issue of SAR shall be
discussed. Accordingly, Hon'ble Chief Minister, Punjab convened a meeting on
212010 with Chawman, Cantral Pollution Control Board with reqard to selling of
CETP by PDA, in the said meeting, 1t was decided thot another meeting may be

convancd witn expent of PAL, Ludhianz on 10/11/2010 under the Chairmanship of

Hon'ble Cniaf Minister, Funjaly 25 the Chairmaen, Central Pollution Control Boardl \

desired te know a report of Agricultrual Department on the issue thal for how long
ther soil can e irrigated with the discharae water coming oul from the CETP.

Thus, during the meeating held an 10/11/2010 under the Chairmanship of Hon'bie
Chief Minister, Punjab, Dr. O.P. Chaudhary, an expert in water quality from Puniab
Agricultural University, Ludniana informad thal the standard for SAR fixed as 2 is
acceptable valtes In view of end s oF realed wastewater on to tand for irmgation
for about 50 years and also its discharge into River Sutle). He further opined that
the TDS parameter may be replaced with Electrical Conductivity (EC) to be
equivalent fo 2000 pSf cin for making tie water useable for irrigation, He further
ddded that ane more parameter namely Kesidual Sodium Carbonale (RSC) to
assess the alkalinity hazard of the effluent may also be introduced, the limit of
which may he 2.5 meyiiitre. He further felt that the limit of irrigable land
measuring 4,000 acies i catchnient area of River Sutlej, can be doubied far
wheat crrn. During the <aid meeting it was informed by Sh, Amariit Singh Dultt,
Chief  Engineer (Canals), that thev have gqot adequate land  measiring
epprommalety SO00G aces vhich riude 18000 seres in the upstream af Qudha
Nallah and 22006 Gores in calchiment arep besides ANONG acres elresdy aviilabla

Far irfiaation. Bul orxcess trended efliuont during no demand period particulariv o

Rlawie: « M IR
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wheat season would be released into GF distributary and woulel be sufficiently

diluted for irrigation purpose. After detalled dzliberations following decisions wer?

taken:-

Department of Industries and Commerce shall go ahead for finalization
of DPR by Project Management Consultant (PMC) and further
inplementation of the project.

PAL and PPCBE shall rollect and analyze the dyeing effluent sampies for
studying the value of SAR, EC, anrd RSC parameters and shall submit its
report within gne week. In this regard PAU, PPCB and Irrigation
Department shall sit togethei and work out the modalities of dilution of
treated waste water and adequeacy of land available in the command
area in view of the standards fixed above for utilizing the treated
wastewater for irrigation as well as for its release (if any) into River

Sutle] during monsoon season,

Accordinglv, Punjab Pollution Contrel Board and Punjab  Agricultuigi
University, Ludhiana have collected the offluent samples of 32 industies on

12/11/2010 and their analysis results in terms of SAR, EC and R5C are as under:

SE:

no.

Name and Industri Type of Colour | Paramgaters Tested
Address of ' al | sample | of the
the process  collecte | sample e ] SAR | EC | mSC
Industry | d 3 dish. | (uSfam) | {m=a/L
BRI SIS U L (KLD) l S R A
" TMjs Maderr | Dyeing of | un- i u"h '. 100 1.84 1118 -2
| Pracessors,  acrylic treated | blue i | :
| 2a-A, | yarn/ i ; I | I
i Industira! poiyaster [ _ . \ .‘
| Area-A ' | ' 1 ‘ 1 ;
! {Extn NTUEY! (PRSI (SES | NSNS | BRI (S
TMTS_J p,.[grq‘i Dyeing of | un- Light 250 | 1.64 | 1400 i 35
| Scientific ! acrylic | treated | green | '[
Dyers 16-8, | -. i '
! Industrizl ‘ | ‘ I | |
| Area A, : | i \ . . |
(Extn), : . , I |
_|Ludhiena | te A g
| M/s .Cot‘l"ln;‘ un- ! Viglet . 500 135.54 | 16710 | 36.5 |
| sunshine PC | treater | ‘ |
| Dyeing Pvt. | | !
i Ltg, 261-A, : '
Industiial | i ;
| Area-p, | i | I i
| Ludhiana _ | N R b o of | SR
LS r?. P, I PC/ ' un- | Light 450 1844 4530 L2
Procossors cotton j treatzd wiglet
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C848/11, {
I Industrial |
Area-A
_ Lucthiana

| /s

| Rajnensh

| Dyeing

'I House, 17-1%, ?

1 industrial i

[ Area-A

(Extny,

wdnans |
M/is Madan ]. Acrylic
Dyeing  ond | yarmn/
Finishing

' Factory,
Textile !
Colony,
Ludhizna
Average
tIndustriaI

Acryhie/
[ waoul

oY

Average
. Industiyal
Area-A
- excluding
' Sunshine
Industry
‘menticnad |
.I as at Sr |
nc. 2
Weighted
average
7. | Mfs AK. | Acyic
! Dyeing

House, ?
\ Ceeta |
! Nagar, .
e .Jﬁipgr Road, |
(B[ Mfs KB ! Acrylic
| Oyairg, :
: | Gegta

| Nagar,

: Tajpur Roar,
I Dludhiena |
RS, | Acrylic
| yarn

| Mfs
J Dyeing,
Geeld
| [Hagar,
| Tajpur Road, |
_tludhigna |
10. | Mis Woolco | Acrylic
: | Dyers, 5t ) yam
ll ng, §, Geeta
+ Nagar,
Tajpur Road,

|
|
Lugitiara IR M—
110 TMfs MR Ayl [un- Viglet }
| Dyeing  and | polyester \ treated i
Firnshing | i |
Will,  Geete ; . |
Nzgar, } ! |
Tajpur Hoad, | | |
Lae'hlana I ) N
[LTTRE R o 4

=

|
-

|
lreated |
|

1 |
i

| et |
] treated |

black

' palyester |

reat=

pink

| un-

treated | violet

| treated I violet

Dark |

I Shight

Brownis

*_

386

100 | 12.56 | 3B00 25
B0~ "i?i'é"’i'ié'“_ =
j
| | '
{ i
308 | 287 | 47.55 g_g.us
| |
| l el
270 7.33 2364 I 3.6
B.22 | 2458 535
T 370 | 202 'i”éé?_ 25
L |
i - - i B et "
100 l 1.56 } 1325 | 05 /(T
II | | '
t
i l\
200 | 189 853 | 35
' |
| :
r
100 | 150 | 802 | 5 |
400 | 1.39 E9E | 5.5 J
| |
| l i
|
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15, | M/e

"16. 'MJs

|

I 2L

¢ I8,

FM/s
. Dyeing,
| Geeta
| Nagar,
Tajpur Road, |
{ Ludhiana
M/s Masler '
Art
Processors,
Mata Karam
Kaur Colony,

i Tajpur Road, |
| Ludniana |
M/s  Lovely

i Industries.
Tajpur Road,
| Ludhiana i

-
3!

GP. |
i

Aerylic

Cotton
garments

Acrylid ‘
polyeste:

Amba Dye,
| Tajpor Road, |
Ludhiara .
NV
Pracessors,
1 117, Mahavir

New | Acrylic

yarn

Acrylic/

| naiyester

PC

un-

I un-
| treated

Tun-
treated

un-

treated

treated

17, Mjs Madhak

FJaEn Colany,
i Tajpur Road, |

i

150 1.45 962

Grey |

—_————

| Light
, black
[ |
Gght | 120 |
| green |
I

15.93

! un-

1| treated

pobyaster |

Arrylic

| Scientific | varn/
overs, :
« Tajpur Road, !

___r tudhiara

R M Kaird |

| Procesears,
| Tajpur Road,
Ludhiaia

|
Acrvlic |
yarn/ | reated
polyestar |

Yogi | Pelyester +un‘

I Dyeing, | cotion treated
- Taisur Foad, |

| Ludhiena |
Average

I
- Tajpur

Road i .

| Weighted |

| average | -

121

un
| treated
|

20, [M/s Marsel | Polyester
t dyers and | { cotton
| Processurs !
| Ltd,, Rahon | 1
| Road, | !
|Ludhiana |
| Mfs B.L | Acrytic/ | um-
Malhotra | polyester | treated
| Dyaing | i
I Works, |
| Rahon Road, |
__ ltudhigna
2. :I":E;"S" un-
| Bhandar . lreated
| Hasiery, I i
| Rahon Road,
{ Ludhiana | _
' Average |
| Rahon
| Road

[T

Cotton

Brownis

S S

e — -4

| |
i20 |
E | |

575
‘Blackish | 1000 12,06 = 18G0

lgnt | 300 e
I vipglet | !

' iil!

 —= vt
| Light 400

bl | |

3690

{1458

3040

GY‘W-\{{DCU"E &

7

bt
w
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" Weighted ' 9,52 | 1883 | 13.38 |
average S | T | SO I W
/s BM | Acrylic  un- |lght . 350 | 150 | 835 | 35
Frocessors, teated | pink ! '

Facal  Paint, | | !
I Fhase-8, | !
Ludhiana | i
24. | Mjs  Ramal | Acylic/ | un- | Greyish | 600 | 5.69 | 1B54
Dyeing ' polyester ! treated | t | '
| ]
|

ot
Lad!

House, Focal ' mix

Point, }

Phase-§, ! _
o ludhiane ! | | |

25. do-  Aovlic/ | un- Light 600 | 5.60 @ 1800 |
polyester | treated blue | | f

B S 0 |- SO | | | |
26. |M/s PRubbv  Acwlic/ | un- Light = 400 | 1.33 840 6 "
Dveing and | polyester | treated  grey ) |

Finishing |
| Mills, D-277- |

A, Focal | ! .

Boint, '

Phasa-3,

Ludhiana ‘

27 TR TR, Acylic o [Dak 1250 229|102 |65
Kolvi Textile tieated | grey l - ‘
| Industry, E- | |
664, Fera
Peint, !
Phaga-B |
ughigra o _.____‘__ |
&1 PRt Cotton uri- Yellowis | 600 | 1.46 | 1115 3 i
Enterprises, oolvester teated b 1 |
Focal Point,  mix ! I

i

Phase-§
... kwchere 00 . L 0
26 Mle Amzr Pelvesizr  un- Light | 8oQ | 2.81 | Q75 16.5 /0}"'
Incustries freaied grey
Ld . Bigt na. i }
C-238, Forel ' _
Faint, | . ‘
Chasa-h, i |
|
|
|

Ldnigna

:n | tifs laanesh Aervlic U= ] Light i__3.:'3h 1.30—| 782 | 6
Dyeing rreated pink -
Housz, 7

rocsl  Pointg
Brase-i],
Lludbiana :
31 | Ms VH | Acrylis | un-
Scicntific oolyestar | treated |
Dvers, =z¢al ' ,
Point,
Phase-£,
Ludniana | = |
.32 | M{s Dhawan | Acrylic/ ur- Dark 250
i | Processors, | palvester  trezted | grey
E-670. Focal | !
Pnint, | | | i
Phase-B, {
Lughiang |
Avaiage T 7T T T ags | 38 | i33: | &.7%
Pitase-8§, |
Focal |

Grey | 400 | 12.67 | 3340 14

ad

1.57 | 754 | 7.5 |
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Point, | 1 ; o .i | } /
i3 Ludhiana ' [ | | j |
- A S S . = e ‘__ I —
& | Weightad i ', | 383 1375 967 |

B 1 | average ; ! | ] | i ’
o [ o i S - LE— <
7 | AVERAGE  af | I’ | ' EL AR %E n
| Total  Samples | i | .r |
Excluding , | ) i' (
' Sunshine , ‘ ' ‘ ’ | ,
| Industry | | . . . .
. mul}ioned at Sr, | | | ' f
\-.n_g'_.-.__,_ — 1 T —— R —_— — L . 'I.. — -
The abave analysis results indicate that 0 effluent samples callected from Industrial
Area-A had average discharge of 308 KLD, the values of SAR = 2g. 7, EC = 4755
S/em and RSC= 9,1 meg/litre. Effluent of the one industry namely M/s Sunshine
Dyeing Pvt. Ltd, hag abnormally high values of all the parameters (SAR=135,
EC=16710, RSC = 36.5). Excluding these parameter the average of effluent from
Industrial Area-A comes to SAR = 7.33, EC = 2364 and RSC = 3.5,
Thirteen samples cellected from Tajpur Road area had the average of discharge of
244 KLD, the values of SAR = 392, EC = 1683 pS/em and RSC= 5 g meay/litre.
' Rahon Road effyents (3 samples) had average discharge of 567 KLD, the values

of SAR = 8.2, EC = 1097 PS/cm and RSC= 9.2 meq/litre.

Ten samples from rocal Point, Ludhians had average discharge of 460 KLD, the
values of SAP = 3.68, BC = 1373 HS/cm and RSC= a,75 mea/hitre.

- Overall average of Results
11 SAR = 474

2) EC = 1538 1Sfem

3 RSC = 7.2 meyflitre

k]

Weighted Average Valye of SAR

'Sr. | Name of Cluster . T sARV: Values of 1L | SAR Values as
‘no., | & FS Water Ltd, r Per analysis of |
. ———eedl ______lPPCB ‘md [PAU |
N f Industrial Area-A 61.27 : ,
2 TapurRead T ”_'_i_'" B i 575 1'
I3 jhéﬁ;ﬁﬁw'h_ . | 2304 CTem T
'a, 'trf-:}ic'aﬁo'iﬁt a R ; 1036 _1[-'_ 38T
i N T  Weighted averéiﬁvm 173 T 5.46
—— | B
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Weighted Average of other paramecs as per valysis of PPCB anq

PALU
5S¢ Name of Cluster ' FC(uSfem) | RSC (meg/litre) ;
no.
] nchustrial Aeee-A 2458 5.5
' Tajpur Road 1456 544
"Rahon Roal T 1883 | 12.38 ,
5 | Focal Poinl T i- 1375 . T 9.67 )
! Np— T DRSS |
i Weighted a\n\:rageJ 1593 [ 8.11

- Availabiiity of dilution

The wasiewater of STP Bhattian, which is being presently discharged into River
Sutle, is required to be diverted hack to Budha Nallah in order to have sufficient
dilution.

- Availability of land

5\ ‘otel land available for disposal as raported by CE (Canal) = 80,000 acres.

-

Far paddy crops, about 40,000 acres fs sufficiont

b "o whest Crops = 80,000 acres + excess effiuent ta be released into 6R
aGistributan
3} Requirement of [and during paddy crops = 1500 acres/day

z ANALYSIS RESULTS OF TREATED WASTEWATER OF STP BHATTIAN
AND BALLOKE, LUDHIANA

Si. Name  Type of Type of Colour | Paramaters Testad %}N

ni. | of STP i Effluent | sample | of the |
| collected | effluent | grfiuent | SAR | EC T~ RSC

| ;  discharge I (nS/em) | (me/L)
n!_" i I | (KLD) = (| IS
tlgTp Domestic ' treated | Almost | 111000 |5.14| 1867 | 5
Bhattian, | effluent clear | |
_fludhare | S, N .__i.*____ |
2. |STP | Domestic | treated  Ligiht [ 152000 2.43| i4is 3
' !'Balloke, | effluent | areyish | ' '
wdbigna| [ L |

The analysis results of the treated waslewatsr of STP Bhattian and Balloke reveal
that there is higher value of SAR in the treated sewoge of STP Bhattian as
ompared o STF Balleke, which may probably due to mixing of untreated
mdustrial effluent into the demestic sewage. The parameters from STP Balloke
"eveal that the domestic 2ffluent can sufficiently dilute the treated effivent from
CETPIn terms of SAR and EC.

Mae - S -of 16

390

|
\
r
|




GOn the basis of the above data, the estimates of the paramelers afteér mixing un-

treated industrial effluent (without CETP) and Lreated domestic effluent (through

STH) are:

i} SAR = 4.0

i) EC = 1500 pS/am
iy RSC = 5.0 meg/litre

Thus, the standards proposed by PPCB and PAL, Ludhiana are achievable afte:
treatment of the inchustrial effluent through Cip,

The Member Secretary, PPCB further apprisec! that the said analysis results were
discussed In the meeting taken by the Hor'ble Chief Minister, Punjab on
16/11/2010, wherein, members of SPV contended that the analysis results given by
Mis 1L & FS indicated the value of SAR as 18 and as such, it will nat be possible for
the SPV to achieve the standard of SAR = 3 even with the level of dilution available
fromy the lieated sewage of STPs. The representative of Mfs IL & FS, further
=xpressed that in order to hring SAR = 3, expensive equipments like RO system is

» required to be installed which will not be economically viable for SPV. He requested

5728

that the standard of SAR as proposed by PPCB as 7 at the outlet of CETP may be
relaxed, The detailed deliberation in the matier was made and it was decided Lhat
3 joint team consisting of officers of PPCE, PAL), M/s IL & ¥5 and POA shall collect
the composite saraples of the raw effluent of dysing industries and these may ot

znalyzed by PAU In the presence of representative of M/s IL & F&.

Accorlingly. the tzam <onsisting of officers of the said departments [ointiy
conducted the romposite sampling of raw effluents on 18/11/4:0i0 and
32/11/2010. The anaiysis results of these samples in terms of SAR, EC and RSC are

Jhwen as under:

¢ S e  ————— e — —

5;. ! Name & Address of | Type of Dis, | Farameters |
the Industry Product | (KDY | |
| : SAR T’( 5 l RS;LL) |l
o (.m me
3. | Jain Uday Ing. (¥ |ﬂr~'~.vester 300 ['25.11 | 4940 I| & |
' Ltd.D 43,44 & 57,58 | Cotton | L :
| | Focal Point, Phase-5 | N S . S l
2. | Maharaj Processors, | Polyester | 550 596 | 3300 0!
-39, Focal Paint, | Cotton/ : | l
Phase-h | Polyester | 11 f
I‘S‘nlopai Dveing | Woolen |50 | 1047 4320 0 !
|W0rk5 d-96, Focal | Yarn/ | | I |
! Point, Phase-5 | Fabric | I ; .
7 "' Saachi Processors (P) | Polyester | 70| 42.63 | 7900 | 15
| Ltd, 3-A, Focal Paint, | Cotlon/ | |
' Phase-4 Acrylic | .
i IS ) [ S D [ [F— -
5 \udu Knit Pmcnss C- | Polyester | 530 I 531 1558 12

= e ——— —————
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119, Focal Point, [ Colton | '
 Phase-8 “ | o _.| B R
5. PV.M Enterprises, Polyester | 400 7.22 | 2480 |
| 4342 D, Focal Point, | Cotton '
' Phase-8 L S | S S
7. | Ruby Dyeing & Acylic (320 | 460 | 1598 | O
! i Finishing Mills, D- Yain/ '
| 277A, Focal Point, PO|\,~'E<.IU ' ‘ '
| Phase-8 | i ‘
8. Dhawan Processors, } Acrylic [400 1.92 | 1015 i
| # E-670, Focal Point, | Yarn/
' Phase -8 | Poiyester |
O e o e ] ] = S|
| R.P. Processors, Polyester | 410 20.09 | 4170
_j 348/11 Ind. Area-'A' | Cotton | | l
10. | Pritam Scientific | Acrylic Yarn | 250 230 —1047_' 0
Dyers, 6-A Ind. Area-
| _4_ — S - = il s l S, .-.J
1 Berry bc:evtlﬂc | Acrylic/ 85 | 2,05 1052 | ]
Dyers, Tajpur Road | Peiyester ,
SN, P T B | = v
\ 12. | Maharaja Dyeing and | Polyester | 560 344 1590 0
finishing Mills, Tajpur 1 ‘ |
(Road j ]
13, [ New Amba Dveing erylic Yarn | 577 7227 | 1125 0
| Mahaveer Colony, ‘ | ’
- Ta1pur'r@_cj__ - | . | ' { -
14| Lovely Indusiies, | Acylic/ | 246 _"719 o8 | L |
Tajpur road [ Polyester i. i
15: ! Balek International, | Polyaster; | 300 L7040 2530 0
| Jawal Complex, | Cotton | ’ ' ‘ |
| Tajpur Road B --—-«——--l—-——-i----—— oo e,
16. | Golden Processors, | Polyester/ ‘ 200 | 449 | 838 | 25 | ,?1"
+ Vill Bhamian, Tajpur ‘Cottcn ' .'
| Road : I
|17.| Prem International,  Polyester 300 | 1790 | 3630 | 5
| Shiv Mandir Gall, | Cottor/ ‘ i |
| Tajpur Road | Cotton/ '} |
Acrylic yarn
18| Oriental Knitfeb Pvt, | Polyester/ | 557 170 5560 | 2
.Ltd 278, Ind. Area-A | Cotton j
19 "Madan Dyeing Polyester/ | 507 2.57 | 1069 A
| Finishing warks, J-1, | Wasi Tep/ f
' | Ind. Arsa-'A I Acrylic yarn ‘ !
2. | Gian Chand Fveing | Polyester | 371 266 | 2680 | 1 |
|| Works il Rair:, - Catton
1 Rahon Koad |
I S R - |
'21. Barkat Dyeing Works, | Polyester | 468 1266 | 1340 | 0
' seera Road, Yill. Fiore/ : . ;
L - Meharban Acrylic yarn | |
22. | Pavian Dyeing & Acrylic 314 e sm | T
fiishing Mills, Vil Yarn/ | ] |
| Bajra Polyestear | ' |
Colton/ i ; |
Cottan | i . [
Fibre ; | | !



| 23, Mfs Rampal Scientific | Acrylid 1300 406 | 1332 |
! . Oyers 216, Industrial | polyeste | |
| Area-A, Ludhiana yarn : ]
' 24. | M/s Punjabi Dyeing, ‘Rgohx_ Cow0 [ 440 ’ 1592 |
i | Industrial Area-A, Palyester ! _ !
i_ | Ludhiana | Cottan ' !
125. | M/s Satyam Scientific | Acrylic 150 | 349 | 1342
|| Dyers, Industrial ' | J l
! fArea A, Ludhiana | l
w{,}a M/s OM Processors, | | Polyester | 300 8135 12700 |
e | ‘ K-3, Textile Cﬂlany, Cotton ' i
[ | Industrial Area-A ' | |
- L ! =2 : S
[ 27 M/s De Deluxe Fahrics. Cotton / 6800 I £.47 2520
| Focal Point, Phase-6, | Polyester | |
| Ludhiana Cottan | | |
28| Vs Raghav Woolen |Acyic/ 550 | 643 | 3330
[ { Mills, Focal Point, waol Top | } i
|
PhasevE» Ludhiana ' ‘ - |
29. ' M/s Golden PG/ Cotton | 550 | 16.26 | 4070 |
| Enterprises, Focal .
| Point, Phase-6 i I |
2 30. "MJs V.H. Scientific | Acryli/ |3a0 “I 6.63 | 2550 |
Dvers, Focal Paint, polyester | | !
. | Phase-8, Ludhiana | | l ’
131, [ M/s ¢ Super Tex |Dyed T 600 [20.76 | 4850 |
' ; Procassors, A-3, | Fabric, ‘ '
' | Focal Point-s, | PC/Cotton
' 32. | M/s Navyug “IDyed 100 | 163 789
i C-124, Polyester & {
| Focai Font, Phase-5 ! Acrylic i
133, "M/s Gulab Dyeing, D- Dved 1500 | 16.27 3890 |
83, Focal Point, Fabrics, PC/ | } i
 Phase-5, Ludhiana. | Catton and i |
i Polyester I i
"34. | M/s Shaan Dyeing | Acrylic Yam | 335 | 169 | 924 |
i Compazny, Vill. Seera - :
Pahon Road !
|35, M/s Marbel Dyers & | Polyester 390 20,62 | 4130
: Processor (P) Ltd., Cotton ,
| Mcharban (Rahon |
| Road |
36, [M/sG.P Dyeing, | Acrylic | 120 135 | 929
i Geeta Nagar, Tajpur | yarn/ !
: Road, Ludhiana | Polyester ! |
| i Yarn |
37. [ M/s Anmol Dycing, | Polyester 300 | 182 | 834
i Geeta Nagzr, Tajpur ‘ | | '
: Road, Ludhiana | | .
3. K5 Vogita Coliection, | Polyester] 1500 443 1 1605
Tajpur Road Cotton | | i
20 T35 NV Processors, |Polyester/ 1415|7494 | 1369 |
i | Tajpur Road, I Polyester ] ! i l
] |
B 5 = e ) . -
e - x nl ”_‘
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| Ludhiana - | Cottan } T
: ' ‘I
 40. | M/s Mahavir Dyeing | Colton/ | 360 | 24,98 | 4950 | 10
| and Finishing Mills, | Polyester -
| Tajpur Road, |
[ Ludhiana ‘ |
g .___'_.-_’___._ - - S O T [ S E R Y (o et
41. | M/s Aman Processar, | Acrylic/ 100 1.77 847 [ 1.5
Shiv Mandir Gali, . Polyester |
' Tajpur Road, | ' J_
42| Wy Sangam Dyeing | Aciylic/ 290 | 536 | 1706 3
Housz, Textile Polyester | ' '
| Calony, Ind, Area-A | | : ] |
- TP S T T TR T T

Averaged ove
below:
] SAR
i) EC
iy REC

r the above results, the weighted values of 3 parameters are given

11.0
3031 pS/cm

il

]

= 2.7 meq/litre

Alter miving of ndustrial effluent (117 MLD) without CETP and treated domestic

sfiluent (239

By
u

i

iy P

m Lo
W B
A3

if the treated

MLE), the wegnted average of the above 3 parameters shall be as

= 525

= 1946 uSsfcm

- S myom/lits
2.8 meqg/litre

cf 57F Rhattian (111 MLD) is diverted to Budha Nallah, the vaiue of

the 3 parermaters after mixing of ndustrial effluent (117 MLD) without CETP and

rreated domestic effluent (350 MLD), the weighted average of the above 3

»

N SAR
iy EC

iy RS

narametars st

wall be as undes:
I.58

1818 1S/em

= 2.22 men/litre

1

[t is further mentioned here that out of these 42 samples, there are 2 induslries

(Sr. no. 4 and 26), which are having exceptionally high value of these parameters.

If these indus

tries are excluded for camputing, the values the weighted average of

the parametars are as under:

i} GAR
i EC
) RSC

= 53
= 2597 1S5/cm

= 2.1 meg/litre
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Jj After mixing of industrial effluent (117 MLD) without CETP and treated domestic
;‘ effluent (239 MLD), the weighted average of the above 3 parameters shall be as
/

i under:
i} SAR = 4,36
iy EC = LBO3 pSfem
ity RSC = 2.7 meg/litre

If the treated of STP Bhattian (111 MLD) is diverted to Budha Nallah, the value of
the 3 parameters after mixing of industrial effluent (117 MLD) without CETP and
treated domestic effluent (350 MLD), the weighted average of the above 3
parameters shall be as under;

iv) SAR = 3.90
vV} EC = 1711 pS/cm
wi) RSC = 2.77 meg/litre

In view of the ahove, the following revised standards are proposed:

Sr. | Parameters ~ Concentration in mg/| except pH,
' SAR, RSC & Bio-assay

"_L

— C— T NI — " e rRreT—
|

il 'pH

! 6.5-8.5

i_z____lrgg__.,.. ——— o

!L _% ) BDD(g_gays at 27°C) L _1_;1

| q, CobD | 50

s Ime T

i_[)___ __OiI_BTt_G.'aaSE e e il

7 Total Chromium il o

;I 8. | Phenolic Compounds _ ; T 4}

B [Suiroe _ ' T o T i
n |10, | Bioassay ~1'50% survival of fish after 96 hours of |

[ 100% effluent.

- SAR . ._ L __" M
i lRSCf’meq,r‘lltre) 3 = |

N— - S — T - )

However, the following parameters as mentioned below shall be maintained after
mixing of treated wastewater from the CETP and treated domestic wastewater of
STPs of Ludhiana and Municipal Corgoration, Ludhiana shall ensure that enough
dilution through treated demestic wastewater is made available so that the values

of SAR, EC and ISC as mentioned below is achieved at all the times:

1"3'“”“’““ - J BT —

3.5

‘ Sedium ahsnrphon ratio (SAF\}

Pawe - 13 onl 1



(N

L RAynescooe - P

-

|2, |Electrical Conductivity (EC) | C 2000
[ [45/cm e
i?_ " Residual  Sodium Carbonate 2.5

' [ (RSC) meg/litre
During the meeting, the Chaliman, Central Pollution Contral Board asked the
representalives of Mys 1L & FS Water Ltd., as to whether they have done the
chemical analysis of all effluents and what simulation they have performed to have
fingerprinting of analysis of all effluents with them, Sh. Harsh Banwal, Senior Vice
President, M/s 1L & FS, Water Ltd, informed that they have carried out the
simulation modeling for the analysis of all the effluents and stated that they are
convinced with the analysis results of effluent samples(collected jointly by the team
consisting of PAU, Ludhiana; Punjab Pollution Control Board; M/s IL & FS Water
Ltd. and PDA, Ludhiana) analyzed by PAU, Ludhiana. Sh. Banwala further shared
that they huve calculated the value of SAR after dilution of untreated wastewaler
without the CETP and treated domestic wastewater which comes out to be 4.0.

The Chairman, Central Pollution Control Board asked Dr. O.P. Choudhary as to
whether he is satisfied with the fixation of revised standards as proposed above for
ia. for SAR = 7, RSC = 3 meq/litre and TDS = 2100 mg/! at the outlet of CETP. Dr.
0.P. Choudhary explained that the above standards are very well achievable at the
outlet of the CETP keeping in view of the analysis of 42 composite samples carried
out Dy the tzam. He stressed that the RSC which is more important parameter to
be kept in mind for using effiuent for agricultural purposes and it should not be
greater than 2.5 meg/litre at the confluence point of the treated wastewater frem
CETP and treated domestic wastewater. Dr. O.P. Choudhary further suggested that

some  dyeing industries processing cotton/ polyester cotton, which have

" exceptionally higher SAR values (>25) in the raw effluent, should make

appropriate changes in their chemicals and/ or processes so that the value of SAR
shall not be high. In fact, some of their counterparts are processing cottonf
polyester catton but have relatively lower values of SAR and EC in their raw

effluents.

The Principal Secretary to Govt. of Punjab, Deptt. of Induslries & Commerce,
Chandigarh submitted that the velue of available land at Tajpur Road is already
high and the Govt. cannet allew additional land for proposed CETP at Tajpur Road
and therefore, the consultants shall give such a technology which may be sufficient
ernough to meet with the standards at the gutlet of CETP,

Sh. Vivek Kumar Jindal, Secretary, Punjab Dyers Association, Ludhiana submitted

that M/s Tl & FS should recommend such a design for CETP, which should ve
Pape - 14 - 0l
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capable to achieve the proposed CETP standards within the proposad cost of
setting up of CETP. Sh. Harsh Bhanwala, Senior Vice President, M/s [L & F5 Water
Ltd., submitied (hat they have no objection for fixation of value of TpS = 2100
mg/l, SAR = 7 and RSC = 3 meq/litre in addltion to other parameters as prescribed
at the outlet of CETP, The project managemaent consullant (Sh. Harsh Bhanwala)
further submitted that they are confident and wil glve proper design of CeTp

witich shall meet with the outlet wastewater quality standards at the oullet of CETp
ds5 praposed above,

Sh. RS. Walia, Executive Engineer, Sidhwan Canal Division, Ludhiana also
submitted that they have adequate land measuring 80,000 acres which is sufficient
10 handle the volume of treated wastewater during paddy crop cultivation period.
He further informed that excess effluent during no demand periad particularly in

wheat season would be released into 6R distributary and would be sufficiently
diluted for irrigation purpases,

After detailed deliberations, it was decided in the meeting that the following
standards are fixed for the treated effluents at the outlet of CETP:
lsﬁ?‘;——-———-——-—— —————— — ———— m— S ety
| | rameters | Concentration in mg/ except pH,

a; | 5AR, RSC & Bin-assay

L_f-_' PH - T 6585

i TS5 T &

(_3'."_' BOD (3 Daysat27°cy | i !
f%.mﬁﬁ—r' e - l
:_:-_"_'T_'I‘ES_'_ - —_[ T T/ }
[6. 1 0il & Grease | NIl i
f'ff*—'—l["?cltér—(':ﬁr_oﬁm__“ "'!__“‘F"'__‘"' N T T
fh. "hfiﬁenoTé'Cbrﬁba:hd;—_"l_" R~ 'i
i 9. | Sulfide | 0.01

i'_l{—}."_ i Bio-assay | 90% survival of fish after 96 hours of | -
. |100%efflent. |
(11 | SAR 7

12, _Edﬁéc_{'ﬁxéqﬂitre) B i

However, the following parameters as mentioned below shall be maintained zfter
mixing of frezted wastewaler fram the CETP and {reated domestic wastewater of
STPs of Ludniana. The Municlpal Corpaoration, Ludhiana shall ensure that encugin
dilution through treated domestic wastewater is always made available so that the
values of SAR, EC and RSC as mentioned below is achieved at all the times, The
said cornoration shall provide necessary laboratory facilities at the

confluence paint of treated domestic sewage and treated CETP effluent

Paop - 13 -0l 1h
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to ensure the achievement of the paraneters namely SAR, and RSC at all

the times:

ISr. | Parameters

f 4 _Concentqafdl-f&_ —j
[No. | _ _( 3 B S}
Il | Sacium absorption ratio (SAR) | 3.5 |]
| ! = ey o — ] e —— e, . Rl
|2 | Residial - Sodium  Carbonale 2.5
| (RSC) meg/litre .

Hawever, the Electrical Conductivity (EC)

shall be maintained 2,000 uS/cm
as discussed earlier,

The meeting ended with vote of thanks o the Chair.

Page - g - ol 14
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F.No.10-119/2011-TA.1II
Government ol India
Ministry of Environment, Forests & Climate Change
(IA-LIT Division)
Indira Parvavaran Bhawan,
Jor Bagh Road,
New Delhi - 110 003

Dated: 8" December, 200104

To

The Chairman,

M/s Bahadur Ke Textile & Knitwear Association Lid. (BTKAL)J,
C/o Jain Shawls, Bahadur Ke Road, Industrial Zone.
Ludhiana - 141 008, Punjab

Subject:  Establishment of Common Effluent Treatment Plant (CETP) of
15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, Punjab
by M/s Bahadur Ke Textile & Knitwear Association Ltd.
(BTKAL) - Environmental Clearance reg.

Sir

This is with reference to your letter no Nil dated 18.07.2012 and
subsequent letter dated 19.05.2014 for environmental clearance on the above-
mentioned subject
2. The Ministry of Environment, Forests & Climate Change has considered
the appheation. It i1s noted that the proposal 15 for grant of Environmental
Clearance lor Establishment of Common Effluent Treatment Plant (CETP)
of 15 MLD at Bahadurke Road Dyeing Complex, Ludhiana, Punjab by M/s
Bahadur Ke Textile & Knitwear Association Ltd. (BTKAL). The proposal
was considered by the EAC in its mectings held on 1610 17 August, 2012
and 30" June, 2014 - 27 July, 2014. The proponent has informed that:

i. The project was accorded TOR vide lewer no, F.No LO-11972011-1A-111
dated 12.03.2012.

ii. The project involves establishment of Common EfMlucent Treatment Plant
(CETP) of 15 MLD to collect, treat and dispose (Lo achieve zero discha rec
- through treat, recover and reusec options) process effluent from
industrial units of Bahadurke Road Dyeing Complex engaped in textile

dycing, washing and printng processes al Bahadurke Road Industrial 7,

Area, Dveing Complex, Ludhiana, Punjab

i It is proposed to establishment of CETP of 15 MLD alongwith biomass
bhased caplive co-generauon power plant ol 10 MW (2 © 5 MW) as well as
650 MT/hour steam generation capacily.

iv. The project location is within Bahadurke Road Dyeing Complex,
Lucthiana, Punjab.

v. Approximately 25 umts (existng and proposed) have been identified as
member units of the CETP.

vi. The collected raw effluent will be treated through a sequence of unit
aperations including pre-treatment (screening, degritting, cqualization,
primary treatment [precipitation/coagulation, flocculation, and resulting

O Hahadurke Testile

¥
A \J(-

2



ﬂrmﬁ AATe. T %O

sludee separation and  dewatering ~ a hazardous waste), secondary
treatmient (oacrobie stabilization of orgame  malter present in the
cliivent and separation and handling of sccondary sludge), followed by
twrhary treatment (through  pressure depth multu-grade [lters and
activated carbon adsorption).

v Inoorder o achweve zero discharge, the effluent will be conditioned
[through chlorination and dechlorination, followed by micron-fliration)
and subjected 10 multi-stage membrane treatment (followed by three-
stage reverse osmosis) wherein reject from each stage will be sequentially
subjected 10 next stage of treatment.

v, The permeate (purified accept| from each stage will be collected for reuse
fto bhe supphed back to the participating industries through piped
network). The concentrated reject from final RO stage will be subjected
to destruction (through forced thermal evaporation) in Multiple Effect
Evaporatlor (MEE),

. The fresh water requirement will be 5 KLD and will be met from ground
Source

x. The allluent treatment studge will be around 15.9 MT per day to be dried
on site and disposed as hazardous waste through State’s common TSDF
facihty

x1. Boiler ash 15 MT per dav to be disposed as soil conditioner (lor
agnculiural acuvities) and land il

xi. The total land arca s 15000 sq. mt.

xn. The power requirement 1s 2500 KW and it is proposed to generate power
about 10 MW using biomass.

xiv. The hoiler capacity is 150 tones per hour. Maximum fuel requirement
will he @ 15 MT/hour. The fuel handling svstem will be designed for a
:_.||};_1r_'1l\ 51 .,!U l':"‘ .

v ESP will be installed as air pollution cantrel measure to the boiler,

xvi, Solid waste generated from the plant will be in form of boiler furnace ash
@ 60 MT/Day) which will be sold out to brick manufacturers, Biological
treatment sludge (@ 9 MT/day) will be disposed through its use as soil
conditioner for agricultural area in the vicinity.

xvii. Mazardous wastes will be generated in form of Primary treatment sludge
[le 15MT /Day), Solids from MEE concentrate drying and used oil will be
handled and dispased as per HWM Rules, 2008,

xviii. The total project cost is Rs. 162 crores,

xix. Wildlife issues: There is no environmental sensitive location like wildlife
sanctuary/national park within the 10 km radius of the airport.

¥ There is no court cases/violation pending with the project proponent.

xxi. Public Hearing: The Committec exempted the conduct of Public hearing
since the site is located within the Industrial Estate.

xxi. The project is Category ‘B’ and since it is located in Ludhiana, a critically
polluted arca, it is treated as Category ‘A’ as per General Conditions of
KIA, Notification, 2006.

e The project was considered in the 115" EAC mecting held on 16 -17

Angist, 2012 andd the Committee recommended the proposal for grant of

Fnvironmental Clearance, however advised the proponent to submit the MoU

between CETP and member unins indicating the maximum quantity of effluent

Lo he sent to the CETP alang with the quality and also the out let norms 1o be

1 bl Ve Tes ',1) Page 2ol 7
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complicd by CETP. The Project Proponent submitted the Mol document on
02.06.2014 i.c. after approximately 2 years Ltherelare the proposal was apair
referred to EAC for appraisal.

9, The proposal was reconsidered by the Expert Appraisal Committec (EAQ)
and recommended in its 1350 EAC meeting held on 30" June, 2014 200
July, 2014  for pgranting Environmental Clearance.  The  Minisiry o
Environment, Forests & Climate Change hereby accords Environmenia|
Clearance for the ahove-mentioned Establishment of Common Effluent
Treatment Plant (CETP) of 15 MLD at Bahadurke Road Dycing Complex,
Ludhiana, Punjab by M/s Bahadur Ke Textile & Knitwear Association Ltd.
(BTKAL) under the provisions of the Environment Impact  Assessment
Notilication, 2006 and amendments thereto and Circulars issued thercon and
subject to the compliance of the following specific conditions. in addition to the
general condiuons mentioned below:

A.  SPECIFIC CONDITIONS:

Al “Consent for Establishment” shall be obtained from State Pollution
Control Board under Arr (Prevention and Control of Pollution) Act,
1981 and Water (Prevention and Control of Pallution) Act, 1974,

(11) The Punjab Pollution Control Board shall concduct regular as
Surprise spection of the CETP

(i) Online monitoring of the influent and effluen: shall be conducted.
(iv) The proponent shall maintam Zero discharge

(v) The permcate (purified accept) from each stage shall be collected
for reusc (to be suppled back to the participating mdustries
through piped network|, The concentrated reject from final RO
stage shall be subjected to destruetion (through foreed therimal
evaporation] in multiple effect evaporator (M),

(i)  The MoU between CETP and member units shall mdicate the
maximum quantity of effluent to be sent 10 the Ck 'P alone with
the qualiy,

(vl The MoU between CETP and FETP shall indicate the maximuim
quantity of treated effluent and also the out let norms to he
complied by CETP.

(viii] The effluent from member units shall be transpaorted t]‘n'unghﬁrq

CETP tankers only duly maintaining proper manilest svstem The
vehicles shall be fitted with proper GPS svsiem

(1x)  Belore accepting any effluent from member units. the same shall
be as permitted by the SPCB in the consent order, No elflluent lrom
any unit shall be accepted without consent from SPCRE under the
Water Act, 1974 as amended

1] Suitable meters shall be provided to measure the quantity of
cfMuent  received, quantity of effluent recyeled freused  and
chscharged.

S
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(AN excane

ESP shall be installed as air pollution control measure with the

botler ns proposced.

azordous wastes will be generated in the form of Primary
peatment sludge (@ 15MT/Day), Solids from MEE concentrate
drving and used oil will be handled and disposed as per HWM
Rules, 2008,

All the recommendation of the EMP shall be complied with letier
and spirit. All the mitigation measures submitted in the EIA report
shall be prepared in a matrix format and the compliance for each
mitigation plan shall be submitied to Regional Office (RO), MoEF
along with hall vearly compliance report.

Iransportation of Hazardous wastes shall be as per the scction 129
to 137 of Central Mowor Yehtele Rules, 1989,

The proponent shall ensure that the project [fulfills all the
provisions of Solid Wastes (Management and Handling) Rules, 2000
including collection and transportation design etc.

The units and the CETP will maintain daily log book of the quantity
erl -[u rh'\ of discharge from the units, quantity of inflow into the
CETP tails of the treatment 4t cach stage of the CETP including
the raw materials used, quantity of the treated water sent back to
the unns, quantty of the salts extracted from the treatment
praocess and details of selling of such salts. All the above
information shall be provided on-linc of the web site exclusively
prepared for the purpose by the CETP owner. The website should
be accessible by the peaple. The financial and energy details of the
CETP will also be provided along with details of the workers of the
CETE.

The ground water at the site will also be monitored and informauon
made available on the above web site,

The project proponent shall set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Execulive.

General Conditions:

1]

(1)

{1

Adequate provision for infrastructure facilities mcluding water
supply, fuel and samitalion must be ensured for construction
workers during the construction phase of the project to avoid any
damage 1o the environment.

Appropriale measures musl be taken while undertaking digping
activities to avoid any hikely degradation of water quality

Fhe construction material shall be obtained only from approved
aquinmies. In case new quarries are to be opened, specific approvals
from the competent authority shall be obtained in this regard.

extil } Page 4 nf 7
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(v)  Adequate precautions shall be taken duaring transportation of the
construchion material so that it does not affect 1he environment
ncdversely,

(v) Horrow pits and olther scars created churimg the road construction
shall be properly levelled and treated.

fvi)  Adequate hinancial provision must be made in the project o
implement the afaresaid safeguards

(vil] The project proponent will set up separate  environmental
management cell for effective implementauon of the stpulated
environmental saleguards under the supervision of a Senior
Exceutive.

(vi)  Full support shall be extended to the officers of this Ministry
legional Office at Chandigarh by the projec: proponent dunng
mspection of the project for monitoring purposes by furnishmg full
details and action plan including action taken reports in respect of
mitigation measures and other environmental protection actvities.

(1x) A six-Monthly menitoring report shall need to be submitted by the
project proponents to the Regional Office of this Ministry at
Chandigarh regarding the mmplementation ol the  stipulated
conditions,

(x) Ministry of Environment, Foresis & Climate Chanee or am
competent autharity may stipulate any addinonal conditions ar
modify the existing ones, il necessary in the interest ol
environment and the same shall be complied with

(xi)  The Ministry reserves the nght to add addimonal saleguard
measures subsequently, if found necessary, and 10 take action
including revoking of the environment clearance  under  the
provisions of the Environmental (Protecuon) Act, 1986, to ensure
effective implementation of the suggested safeguard measures i o
ume bound and satisfactory manner,

(xi1) In the event of a change In project profile o change in the
implementation agency, a fresh clearance shall bhe obtamed from
the Ministry of Environment, Forests & Climate Change,

(xii)) The project proponents shall inform the Regonal OMhee as well as
the Ministry, the date of financial closure and final approval of the
project by the concerned authorities and the date of stan ol land
development work.

(xiv] A copy of the clearance letter will be marked to concerned
Panchayat/local NGO, il any, [rom whom any suggestion/
representation has been made received while processing the
proposal.

(xv)] Safety provision such as bus bays, service roads interseetion
inprovement ete., will be carried out by the project proponent.

T il T
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[he project proponent shall provide adequate facilites as per IRC
porenes S enulehines

(xvi) A copy ol the environmental clearance letter shall also be
displaved on the website of the concerned State Pollution Cantrol
Board The EC letwer shall also be displaved at the Regional Office,
Chstrict Industries centre and Collectar’'s Office/ Tehsildar's office
for 20 days.

{xvii} The funds carmarked for environmental protection measures shall
be kept in separate account and shall not be diverted for other
purpose. Year-wise expenditure shall be reported to this Mimstry
and 1ts concerned Regional Office.

5 These stipulations would be enforced among others under the provisions
of water (Prevention and Control of Pollution) Act, 197+ the Air (Prevention and
Control of Polluton) Act 1981, the Environment (Protection) Act, 1986, the
Public  Liability  (Insurance) Act. 1991 and Municipal Solid Wastes
(Manasement and Handling) Rules, 2000 including the amendments and rules
made therealier

5] All other statutory clearances such as the approvals for storage of diesel
from Chicl Conmaller of  Exploswes, Fire Department,  Civil  Aviation
Jepariment. Forest Conservation Act, 1980 and Wildlife (Protection) Act, 1972
cic. shall be obtamed. as applhicable by project proponents from the respective
compelent authoritios

7. The project proponent should advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular language
mforming that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the Punjab Pollution Control Board
and mav dlse be seen on the website of the Ministry of Environment. Forests &
Climate Chaenge at hup/ /wwwenvior.mc.an. The advertisement should be
made within Scven davs from the date of receipt of the Clearance letter and a
copy of the samc should be forwarded to the Regional office of this Ministry at
Chandigarh

2] This clearance is subject to final order of the Hon'ble Supreme Court of
India in the matier of Goa Foundation Vs. Union of India in Writ Petition (Civil)
N 460 of 200604 as may be applicable to this project.

O Any appeal against this clearance shall lic with the Natwonal Green
Tribunal, i preferred, within a period of 30 days as prescribed under Section
16 of the Natuonal Green Tribunal Act, 2010,

10.  Status of comphance to the various stipulated environmental conditions
and environmental safeguards will be uploaded by the project proponent in its
wehsite

11, A copy of the clearance letter shall be sent by the proponent Lo
concerned Panchayvat, Zilla Parisad/Municipal Corporation, Urban Local Body

amd the Local NGOl any, from whom suggestions/ representations, il any,
L &
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were received while processing the Proposal. The clearance letier shall ulso be
put on the website of the company by the proponent,
12, The proponent shall upload the si

aras of compliance of 1he
0 conditions, mcluding results of monitored o

update the same periodically,
Office of MoER

stipulated
dla on ther website and shall
It shall simullumrmm[y he sent o 1he Regional
- the respective Zonal Office of CPCH and the Ppep

LA The projec proponent shall also submit six
slatis ol compliance of (hye supulated EC conditions including results of
manitored data (both i harg copies as well as by c-mal) 10 the respective
Regonal Office of MoEF, the respective Zonal Office of CPCB and the PPCH.

monthly reparts on 1y

4. The cnvironmental statement for each financial vear ending 31+ March
In Form-V as is mandated to

be submitted by the project proponent 1o the
cancerned State Pollution Control Board as prescribed under the Enviroament
[Frotection) Ryles, 1986, as amended subsequently, shali
wehsite of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices (f MoEF&GCC by e-

alse be put on the

mail. oy
§ | 1 %'
W i
& ﬁ_ﬁ‘fﬂ:"{’tf ]
(Dr. Manoranjan Hota)
Director
Copy 1o -

l. The Secretary, Department of Environment, Government of Punjai
Chandigarh.

2. The Chairman, Central Pollution Contrel Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Argun Nagar, Delhi— 110 032

3. The Member Secretary, Punjab Pollution Con
Nabha road, Patiala-147001, Punjab. ,E""v

4. The CCF, Regional Office, Ministry of Environment, Forests a Climate =]
Change (NZ), Bays No. 24-25, Sector-31-A, Daleshin Marg, Chandigarh |

160030.

IA - Division, Monitoring Cell, MoEF, New Delhy; - 1 10003

6. Guard file

trol Board, Vatavaran Bhavan,

v LN

?'. A P
r.l.lll%-“\x ( -_‘J &
(Dr. Manoranjan Hota] __——
Director
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F. No. Q-15017/22/2014-CPW
Government of India
Ministry of Environment, Forest and Climate Change
(CP Division)

2"'Floor, Prithyi Wing
Indira Paryavaran Bhawan
Aliganj, Jor Bagh Road
New Delhi-110 003
A E-mail: h.kharkwal@nic.in
Qs Telefax: 01124695384

Dated: 18" March, 2016
To,

The Member Secretary

Punjab State Pollution Control Board
Vatavaran Bhawan, Nabha Road,
Patiala — 147001

Punjab

Subject: Follow-up of the Minutes of the Appraisal Committee meeting on CETPs
held on 03/03/2016.- regarding.
Sir,
I am directed (g enclose the Minutes of the Appraisal Committee Meeting on

CETPs held on 03/03/2016 under the Chairmanship of Dr. Manoranjan Hota, Adviser
(CP), MoEF&CC.

2, A copy of the minutes is enclosed. The Committee approved the following
proposals:

l. 40 MLD CETP of M/s Punjab Dyers Assaciation (PDA)-Focal Paint Module
Ludhiana, Punjab.

ii. 15 MLD CETP by M/s Bahadur Ke Textile & Knitwear Association (BKTKA) at
Bahadur Ke Road, Ludhiana, Punjab. f/‘?,,_

3. The State Pollution Control Board may indicate the status of release of State ‘
subsidy to above said CETPs, so as to enable us to take further necessary action for
processing the release of Central share as per the CETP Guidelines.

This may be treated as most urgent.

Encl. as above.
Yours faithfully,

Sd/-

(Dr. H. Kharkwal)
Joint Director (S)
Copy to:

The Chairman;‘Managing Director

M/s Bahadur Ke Textile &

Knitwear Assaciation (BKTKA)

C/o Jain Shawls, Bahdur Ke Road,

Industrial Zone, Ludhiana- 141008, Punjab.
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Minutes of the Appraisal Committee meeting on Common
Effluent Treatment Plants (CETPs) held in the Ministry of
Environment, Forest & Climate Change on 03/03/2016.

A meeting of (he Appraisal Committec on Common Effluent Treatment
Plants was held in the Ministry of Environment, Forest and Climate Change at
New Delhi on 03/03/2016 under the Chajrmanship of Dr. Manoranjan Hota,
Adviser (CP). The list of participants is annexed, At the outset the Chairman of
the Committee welcomed the Members of the Committee attended the meeting
and gave a brief background of the revised guidelines for central assistance to
CETPs, procedures ete. invited the proponents to make presentation of their
CETP proposals.

2. _Joint Directar (HK), MoEF&cC informed that the Appraisal Committee
meeting was convened Lo discuss two new proposals of CETPs submitted as per

revised guidelines o CETPs which has been duly recommended and forwarded
by the Punjab State Pollution Contrgl Board,

3 The following new proposals of CETP were presented and discussed in the
meeting:
3.1 40 MLD CETP of M/s Punj

ab Dyers Association (PDA)-Focal Point
Module Ludhiana, Punjab

4

i.  The pProposal was duly recommended and forwarded by Punjab State%
Pollution Control Board (PPCB) for financial assistance for 40 MLD CETP of
the SPV, M/s Punjab Dyers Association (PDA) - Focal Point Module,
Ludhiana, Punjab, The CETP is based on Physico-Chemical followed by
Advanced Biological treatment systems which is further followed by
disinfection systems. The treated effluent will be discharged at the outfall of
Ludhiana Sewage Treatment Plant (STP) and will be utilized for irrigation of
agricultural land.

ii. The presentation on the project was made by Shri John Thomas,
Censultant/ Environmental Advisor to PDA- Focal Point Module,

iii.  There are currently 55 industries who are members of the 40 MLD PDA
Focal Point CETE.

iv. Ludhiana has been identified as one of the Critical Polluted Areas and has
also been recently been selected for the first 20 Smart Ci(jes to be
developed in the country. The Member Secretary, Punjab Pollution Control
Board (PPCB) also clarified that the environmental standards were set 'x'or
the said CETP after detailed deliberations with experts from CPCB, Punjab
Agricultural University, PPCRB. Apart from the Real .Time Efﬂust}t
Monitoring Systems; PPCB will be also regularly monitor the CETP
performance.
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v. The Project DPR has been Llechnically
Engineering College, Ludhiana and [T M
assessed for Techno Economic Viabil

appraised by Gury Nanak
adras, Chennai; as well as been
ity by Punjab National Bank,
vi. The proponent has mentioned that the treated effluend shall be discharged
and utilized for irrigation purpose. Member seeretary, PPCR
that Government of Punjab has approved
conveyance system for carrying treated effluents
in Ludhiana for irrigation and also stated tha
condition in the Consent To Establish as the f;

irmers shall be made aware
that the water supplied to them is treated effluent.

also confirmed
the project for providing
from the STPs and CETPs
t they have stipulated a

vii.  The Member Secretary, PPCB has infor
(SPV) will be constituted for the CE-
Government of Punjab who will be
Board of the Spv apart from other Sta

med that a Special Py rpose Vehicle
TP with the Director of Industries,
by default be part of the Managing
te Government nominees,

viii.  The Member Secreta

ry, PPCB has stated that the basic construction
activities of the CETP

of the Punjab Dyers Association, Ludhiana has been
taken up by the Project proponent to demonstrate PDA-Focal Point
Module’s commitment to the project and does not have much bearing on
assistance Component on the overall scale and cost of the project.

X.  The Overall cost of th

e 40 MLD CETP and laboratory is ¥55.40 crores as per
the following details:

| CETP & Laboratory - ' -

| Civil warks - f‘_‘_[z-‘;{g_:; crores -

L Elcctm_@e&@ﬁ@&ﬁmm&cm 1 327.70 crores
Design & Drawing %277 crores ,2}1,.
LSub 'I‘otal____ o _B_EIS'LO crores

X. The Source of Funding for the Project as indicated by the Project p

i'i.ll'}l_}rll‘_:i'][
are as per the following details

Fﬁl?—ﬁsizborntory e
Central Assistance - 4_?_1_;3.0{;;1(;:‘_:;_3
State Govt. Assistance ' %7.50 crores

| PDA’s own funds - ??.iﬁ_«:l_‘qrg_s
Additional funding to be sourced | ¥25.40 crores

by PDA from Financial institutions ‘

Sub Total ~——_|¥5.40 crores |

xi. The Proponent indicated that Punjab National B

ank (PNB] has appraised
the financial viability of the project and has

indicated its in-principle




409

HT\Y\ﬁﬂ_J—"J\?—f C

willingness to linance upto an amount of 249,55 crores to cover the project
and associated Costls,

Xil.  The Proponent inform

cd that the current 22 km long canveyance system is
based gn Bravity with (e CETP at a lower level, The logistics, infrastructure
costs = CAPEX and Qpex do not support cconomic viability of recycle /
reuse of treated clfluent within industries under current circumstances,
The same would cause further environmental burden linked (o

high energy
consumption towards pPumping, evaporation etc.

Niil, : ‘0je

and hgg
r of the Common Hazardous Waste TSDF ar

an agreement already signed up for

s Memhe
a, Derabassi and has disposal of
sludge into thig facility,
Xiv. The Proponent has
between the Spy and
and the sharing of th
guidelines.

confirmed that

Xv.  The project would be completed in 18 months.

XVi.  As per the revised Centr

primary, sccondary and tertiary treatme
provided by Gol (o (he tune of 50%
crore/ MLD Capacity, subject to g
Considering the project is eligible
approved Central subsidy of ¥15 cror

al Sector Schemes guidelines for CETPs involving

nt; financial assistance would be
of maximum project cost or ¥1.5 ﬂ—v
ceiling of 15 crores per CETP,

for Central subsidy,

the Committee
€s for the project.

3.2 After a detailed deliber

ations, the Committee recommend/:
MLD /CETP of M/s Punjab D

rapproved the 40
yers Association, Ludhiana, Punjab.

4, 15 MLD CETP by M/s Bahadur

Ke Textile & Knitw
(BKTKA) at Bahadur Ke Road, Ludhiana,

ear Association
Punjab.

1) The proponent has informed that there are currently 23 industries, which
are Members of the CETP Assaciation,

1) A presentation of the proposal was made by Sh.

Pardeep Kumar of M/s
JBR Technologics Pvt. Lid.

, Ludhiana and the con sultant of the BKTKA.
i) Earlier, the proposal of CETP was based on Zero Liquid Discharge (ZLD)
Technology was duly rccommended and forwarded by Punjab Pallution
Control Board (PPCB) for financial assistance for 15 MLD CETP. But due 10
reluctance of Bankers for the disbursement of finance for ZLD, tl

¢ proposal
was reformulated / recommended for financial assistance whic

h is based an
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aerabic biological system for tertiary treatment in the Phase-1. The ZLD will
be cansidered in Phase-II.

iv)  The project proponent has indicated their intention to initiate the}_ (,‘E’l.‘P
based on conventional treatment system in Phase-I. They may adopt ZLD in
the Phase-1I for which they will apply to the MoEF&CC at a later slage as
an up-gradation case.

V) The Association informed that a dedicated piped conveyance system will be
laid to carry the effluent from 23 units to the CETP and this conveyance
system has been approved by the Municipal Corporation, Ludhiana.

vi)  The Association also informed that the sludge gencrated from the CETP be
transported to the Common Hazardous Wastc Treatment and Disposal
Facility, Nimbua, Dera Bassi, Punjab, which is a scientifically designed
disposal site duly approved by the Govt. of Punjab, The Association has
obtained the Membership of the facility.

vii)  The financial appraisal for the CETP which is based on aerobic biological
system has been done by the Bank of Barada, MID Corporate Branch,
Ludhiana.

vili)  Member Secretary, Punjab State Pollution Centrol Board has confirmed
that the Consent to Establish (CTE) has been issued by PPCB based on the
JLD‘

ix) The proponent in response to the query regarding adoption of an lon
Exchange in tertiary phase of nun-ZLD based CETP, stated that lon
Exchange would help in increasing the life of RO membranes when ZLD wil)
be adopted in Phase-II.

x) The proponent informed the Committee that they have already got
commitment from the State Government for assistance to the tune of ¥10
crores and requested GOI to provide financial assistance and permission to
initiate a non-ZLD based CETP in Phase-1 and then upgrade to ZLD based 'ﬁlﬁ
CETP subject to support from the financial institutions. However, the
Committee recommended that the Association should submit resh
proposal for Zero Liquid Discharge at u later Stuge so that the CETP g
installed in a phased manner. The CETP shall treat the elffluents o m:-;_-_L

the norms prescribed for CETP.

xi)  The total project cost of the 15 MLD CETP is ¥5]1.1]

crores as per the

following:
| Sr. |Item Total Cost ]
: S — | RinCrores) |
Land - R Leased |
< | Land c&y_gl_qg_nlgnt@_ﬂ_{alreadiincu rred) B T1.05 '
_3 | Building & Civil works —  ~ B ~ T28.76
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xiii)

X1v)

XV
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"_ 4 | Waler pipeline cost I ?2.26 |
S | Road Repair (L umpxum] - ] ¥0.15 .
6 | Mechanical & Lilectrical o L 1269
7 | Interest during construction period 21.98
8 Mise, fixed assels (Lumpsum] N ?0 25 |
9 | Electricity sceurity (1400 KW @ ¥2000 /KW) | ?0.28
10| Preliminary & Pre- :)|n'r.1l|!_.{_t, txpcn_d_l_t_y{'t; L F1. O(J
11 Workiny capital margin ) - 21.25
12 | Conting eney - H_______________zl 27 __
- TOTAL 35111

The source of funding for the project as indicated by the proponent are as
follows:

1 | MOEF&CC subsidy (50%) T15.00 crores N
2 | State Govt. Subsidy (25%) | ¥7.50 crores
3 | Members contribution (25%) ¥ 7.50 crores

| 4 | Members contribution by way of | ¥21.11 crores

|' | loan from bank

[ TOTAL | ¥51.11 crores B

The Association has already taken the approval from the Bank of
Baroda, a Nationalized Bank, for a loan of ¥37.35 crores out of which an
amount of ¥21.11 crores will be available by the proponent.

With regard to the high cost of the CETP projecl, the proponent clarified
that the CETP is to be constructed in vertical horizon with lot of civil work
depending upon the soil bearing capacity of the area. The Techno Economic
Viability (TEV) study has included all the aspects before giving financial
approval to the project. The total cost of Plant & Machinery of CETP is
741.75 crores and the cost of sewerage line & disposal line & other misc. is
79,36 crores. The propenent however clarified that the Committee may
approve the funds as per the CETP guidelines. The SPCB also supported
their proposition and also stated the State Board has committed for the
State share of T10 crores as per the CETP guidelines.

As per the revised Central Scctor Schemes guidelines for CETPs involving
primary/ secondary/ tertiary treatment; financial assistance would be
provided by Gol to the tune of 50% of maximum cost of the project or ¥1.5
crore/MLD capacily, or subject to a ceiling of T15 crores per CETP
maximum. Considering the project is of 15 MLD capacity, the Committee
approved for Central subsidy of ¥11.25 crores for the project.

The Govt. of Punjab has already given a commitment letter vide letter Memo
No.10/87/2015 (STE-5) in October, 2015 for ¥T10.00 crores as State share

of the project.
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xvi) The project would be completed in 18 months.
4.1 After a detailed deliberation, the Committee has reccommended/approved

the CETP proposal of M/s Bahadur Ke Textile & Knitwear Association at Bahadur
Ke Road, Ludhiana, Punjab.

The meeting ended with a Vote of Thanks to the Chair, _,Q]w

*kddedokokok ok okl
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Annexure -

3/03/2016 in Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi.
S.  Name & Address | Designation |
_.Nc"__}ﬁ —_— ) : B e
A | Dr, Manoranjan Hota,  Adviser, Min@—y of | Chairman |
3 e enment, Forest &Climate Change, New Deli | - |
~\'2 | Dr. Neelam, Scientist ‘B of ﬁinistw of Science & | Member
T ehnology, NewDelhi_ > 7 79 R
| 3. Sheri Ankush Tewarj (EE) of Central Pollution Contrel | Memberﬁ'
— {Board, Dethi. - —_ |
| 4. Ms. Plﬁ@i_;t_@ptﬂjlﬂ:tnf. m\rog. New Delhi | Member
S. | Dr. Babu Ram, Member Secretary, Punjab Pollution Member
j L_Cvomiol_Boagd_ (SPCB), Punjab ) 4
|6 | Sheri Abhijit Roy, Under Secretary, IFD, MoEF&CC, | Member
|~ (NewDelhi | i e
7 Dr. H. Kharkwal, Joint Director/Scientist D’, C.p._| Member —‘
l __| Division. MoEF&CC. New Delhi =~ - |  Gesretary
8. Sheri  Prithipal Bhalla, Punjab Dyers Association Proponent
.| Ludhiana. Punjab.

9. Shri Vijay E"lchtaili.T'iC_c“_f_’l‘aic_i-éliﬁi

Dyers Association _Frg};aﬁenl %~
_| Focal Point Module Ludhiana, Punjab. -

, - Ludhlane ——— . ]
10. ShriAjit Maruthe, Technical Adviser, Punjab Dyers | Proponent | l’
L _L%g_suc:i_a{m_n_. Ludhiana, Punjab. e
1 3. Shri John Thomas, Consultant, Punjab Dyers Proponent
| Association Ludhiana, Punjab.

12. | Profl. Vivek Dhawan, Punjab Dyers

Association, | E“n‘upu:;;::i[__'
Ludhiana, Punjab. ~ ° R | [
18 TSHE—T Er. Harbir Singh, SEE, Punjab, Pollution Control |  Proponent
‘, Board, Zonal Officer, Ludhiana, Punjab.
|14, [ Shri Vishal Jain,

Director, Amar Ind. Ltd, Ludhiﬂga,_‘
| Punjab.

15. | Sheri Pradcep Singh, Technical Director, JBR |
) Technologies Pvt. Ltd. L_udhian_;—;n._f_}unjab_. 1
6. | ShriLalit Jain, MD, Bahadur Ke Knit v

| Association, Ludhiana, Punja b,

Froponent

Proponent

1

cars & Textiles |

Proponent

17 Sheri Rajucer Gupta, Director, Bahadur Ke Knit wears | Propanent |
L | & Tcxt_i__l_t::s_.-’LSsnf:inIiﬂ_,__l,_l.ig}nin_q‘, Punjab. 4 B

18. Sheri Arun Jain. Director, Jain Shawals, Ludhiana, Propanent
| Punjab.

I . e =
G L E LR e
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, |

audhiana
Websiter www.ppeb,gov.in

o
él
-

Office Dispateh No ¢ Registered/Speed Post Date:

Industry Registration 1D: RI4LDHI7IT942

Application No : 11846013

To,
Rajneesh Gupta
Bahadur Ke Road
Ludhiana,Punjab-141008

Subject:  Grant Varied 'Consent (o Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
for discharge of effluent.

With ri:l'crcncc_- Lo your application for obtaining Varied i;4Consent Lo Operateiy Ysan outlet for discharge of the
effluent w/'s 25/26 of Water r

; ; - revention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
lndus_u'ml unit fordischarge of the eflluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No, CTOW/Varied/LDH3/2020/1 1846013 |
o - — = = 15 S il S i e — = i 1

Date of issue _ 10/09/2020

Date of expiry: - - 31/03/2021

Certificate Type: ~ ) | Faried

Previous CTO No. & Validity ; '

ZO-IVLDH/RO-IINOC/20] 121201 14 (further exiended
from time ro time)
- From:28/112011  To:31/03/2019

= Fﬁ_}%
2. Particulars of the Industry

Name & Designation of the Applicant Rajneesh @Em__(i)n-m"mg_ -
Address of Industrial premises Bahadur Ke Texnle & Knitwear

Bahadurke Road.
B Ludhiana E(LJ’.!.IH”H:(?H(.‘E- 141008

Capital Investment of the Industry | 3417 lakhs

Association,

= — — — — — S—
Category of Industry Red S e =
Type of Industry Comman efflnent treatment plant. N
Scale of the Industry Large R
Office District Ludhiany lii

Consent Fee Details (
| Form fee.

|

- {

Rs, 63600/~ under Water Act, 1974 and Rs. 500/- under |
i

Raw Materials(Name with quantity per day) NA as itis a Common Effluent Treatment Plant for |5
MLD effluent treatment capacity B

Products (Name with quantity per day) NA as it is a Common Effluent Treatment Plant for 13

MLD effluent treatment capacity |

. |
[ By-Products, if any,(Name with quantity per day) - , .

“This is companter gencrated document from QCMMS by I'PCR"
Bahaedir Ke Textile & Knitwear Association Bahadurke Road Ludhana East Loacdhiama Lo 140008

Pugef




F—

415

O\ e rane — IO
[ Details of the machinary and processes NoA it is a Common Effluent Teeatment Plant for 15 |
. MDY effwent trectment capacity |
Details of the EfMuent Trentment Plant Prade Lffiuent o 15 MLD (Effuent callee ted from rﬁﬁa-u’rrf

dvedng industeres of Buhadurke Road, Ludbiune)
Demesiie Hﬂm-m (i 3.5 KLD (Effluent collected from
differeni dveing industrics of Bohadwrke Roud, Ludiiane)

Trade Effluent () 15 MLD (In Ist phase: After Treatment of
the efflvent will he discharged into Buddie Nallah)
. _ Domestic Effluent @ 3.5 KLD at the infer of CETP

Mude of Bisposal

Standards ta be achieved under Water(Prevention & As prescribed by PPCB/CPCBIMoEF fus upplicable)
| Contral of Pallution) Aet, 1974

10180 200 240

{Sandeep Bahl)
Sr Environmental Engincer

For & vn behalf
wf
(Punjab Pollution Control Board)

Endst. No.: Dated:

L

A copy ol the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana with

the request o report w.r.t special
conditions of consent granted o the SPV.

1O/ 0R 2 020

(Sandeep Bahl)
Sr Environmental Engineer

For & wn behaif
of

(Punjab Pollution Control Board)

Uiy i compriter genevared deciment from QCAMMS by 00CHT

Hihvicher Ko Towiile & Ktvcoe dssoenmon, Baladuicke Boad Ludhiaoe East, Laxctliveerveg dyo. 4 410N

Furge?
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19.

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for geting power load from the Punjab Stite P

ower Corporation Limited or for
getting loan from the Nnancial institutions,

Fhe industry shall apply for renewal/Turther extension in validity of consent atleast two months before
expiry ol the consent.

Fhe idustry shall ensure that the effluent discharging through the authorized outlet shall confirm (o the
preseribed standards as applicable from time to time.

F'he mdustry shall plant minimum of three suitable varieties of trees al the density of not less than 1000 treces
per heetare all along the boundary of the industrial premises,

The achievement of the adequacy and ¢fficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes
provisions of the Hazardous Wastes(Mana
amended time 1o time |, without any adve

generated from the premises are handled as per the
gement, Handling and Trans boundary Movement) Rules, 2008 as
rse effect on the environment, in any manner

The responsibility 10 monitor the effluent
the same rests with the industry.
industry shall deposit the sample

discharged from the authorized outlet and to maintain 4 record of
The Board shall only test check the accuracy of these reports for which the
s collection and testing fee with the Board as and when required.

The industry shall submit balance sheel of every financial year (o the concerned Regional Office by 301h
Tune of every year.

The industry shall submii a yearly

modernization has been carried out d
consent.

certificate to the effect that no addition/up-gradation/ modification/
uring the previous year otherwise the industry shall apply for the vaned

During the period beginning from the date of issuance and the date of

expiration of this consent. the
apphicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable 10
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in inereased effluent and/or
result in violation of the standards lay down by the Board shall be reported 10 the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upsel conditions that come to the notice of the Board/its officers, will be deemed 1o be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection svstem

: : ! and a manhole upsiream
of final outlet (s) out of the premises of the industry for measurement of flow

and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Envitonmental Enginecer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.c. record of quantity

of chemicals and encrgy utihzed for treatment and sludge generated fram treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; 'es for the parameters

2 as decided by concerned
Regional Office with the effluent treatment plant/air pollution control deviees m

stalled, il applicable
The pollution control devices shall be interlocked with the manulfactn g process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board,

The industry shall comply with the conditions impased by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall abtain and submit Insurance cover as required under the Public Liability Insurance Acl.
1941

I'he industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, i any, shall be connected to the authorized outlet within one month from the date of
issue ol this consent,

"Thix i compmiter goveriied dociment fraa (CVMS by PPOR”

Bahadur Ke Texnfe & Kmtween Associatoon, Batadm ke Bowd, Ladlhiana Ease, Laelligon In

IEFIES
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The industry shall muke necessary arrmngements for the monitoring of effluent being discharged by the
industry and shall ponttor s ellluents:-

() Once m Yo o Small Scale Industries,
() Fourm o Year for Farge/Medim Seale Industiies.
{1} Fhe mdustey will subinn imonthly reading/ data af the separate encrgy meler installed for runnimg

of clnent weatment plintfe-cirealation system 1o the concerned R cgional Office of the Board
by the Sthool the following nonth,

Fhe mdustry shall provide electromagnetic fow meters al the source of waler supply, at inlet/outlel of
elluent treatment plint within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the Sth of the following month.

e Board reserves the right (o revoke this consent at any time in casc the industry is found violating any of
the canditions ol this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as aended from thne to tine,

The issuance of this consent does not vonvey any property right in either real or personal [pmperty, or any
exclusive privileges. nor does it authorize any mjury o privale property or any invasion of personal nghts,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking ol any work in any natural watlercourse.

Nothing in this consent shall be deemed to neithe
applicant lrom any responsibilities,
under this or any other Act,

r preclude the institution ol any legal action nor relieve the
labilities or penalties W which the applicant is or may be subjected

The industry shall make necessary
septic tank.

The diversion ar by pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

and adequate arrangements to hold back the efMuent in case of failure of

(1) Where unavaidable w prevent loss of life or some property damage or

{ii} Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
Issuing authority i writing of each such diversion or bye-pass,

The industry shall ensure that no water pollution problem is created in the area due to discharge of effuents
[rom s mdustrial premises,

The industry shall comply with the code of practice as notified by the Government/ Board for the tvpe of
industries where the siting guidelmes/ code of practice have been notified. is

Sohids, sludge, filter buckwash or other pollutant removed from or resulting from treatment or control of
wasle walers shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water

The industry shall re-circulate the entire cooling water and shall also re-circulaie/

reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the ¢ffluent in case of failure of
re-circulation svstem/ effluent treatment plant.

The industry shall make proper dispasal of the effluent so as o ensure that no slagnation occurs inside and
outside the industrial premises during rainy season and no demand period,

Where excessive storm water drainage or run off, would damage facilities necessary for comphance with
terms and conditions of this consent, the applicant shall immediately notify the consent 1ssuing authorily in
writing of each such diversion or bye-pass,

The industry shall submit a detailed plan showing theremn the distribution system for CONVEYIng wasle-water
for application an land for irrigation along with the crop pattemn for the year,

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Ol & grease trap shall be provided 10
recaver oil & grease from the effluent.

Ul s conpoter gencrvated docament from QOIS by PPCRY
Herlserelir Ko Fovtine & Knitwear Associcnion, Sahadueke Read, Lidliama Ease Lodheaoma bin 120008
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The industry shall establish sufficient number of piczometer wells in consultation with the con
Regional Office, of the Board to manitor the iy

operations, and the monitoring shall
Office by the 5th of every month,

cerned
pact on the Ground Water Quantity due to the industrial

be submitted to the Environmental Engineer of the concemned Regional

The industry shall ensure that its production capacity & quantity of trade ¢

mentioned 1n the consent and shall not cau ry oul any expa

Muent do not exceed the quantity
Board.

nsion without the prior permission/NOC of the

=8

SPECIAL CONDITIONS

"This is computer generated de wmcad fram OCMAS by PPCO"
Bahadur Ke Textile & Kmbwear Assoctation Buhadwrke Road, Lodhana Eost i 1§34 1oos
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I. The STV shall comply with all the terms and conditions of the mecting of the Appraisal Committee of
MoEF&CC held on 15-03-2016.

2. The SPV shall comply with the conditions/stipulations tmposed by the Ministry of Enviranment, Forest &
Climate Change (MollF&CC) while granting the Environmental clearance vide no. 10-1 19201 1-1A-11I
dated 08, 122014 tor the project,

3. The SPV shall comply with the stipulations/conditions imposed by MoEF&CC/Central government/Siate
Government/PIDB while granting the financial assistance for the project.

3. The SPV shall comply with the office order no. 39 dated 16-01-2020 issued by the Board for utilization of
tunds for construction of CETP,

3, The SPV shall comply with all the discharge parameters prescribed by the Board from time to time i.¢. pH
@ 6.5-8,5, BOD @ < 10 mg/l, COD @ < 50 mg/l, TSS @ < 10 mg/l, Chromium @ Nil, Sulphide @ 0.01
mg/l, TDS (@ 2100 ppm, (il & grease @ nil, Phenolic Compound @ Nil, SAR @ 7, RSC (@ 3 mg/l and
Bio-Assay (@ 90 % survival of fish after 96 hours of 100% cffluent.

6. The SPV shall ensure that the member industries comply with the inlet standards as and when prescribed
by the Board/CPCB/MoEF

7. The SPV shall ensure that the SCADA system of its flow meter is fully operational and give output of all
data atall the ime. The SPY shall ensure that the SCADA systems of CETP as well as its all member units

always stay connected and linked end 10 end i.e. from the indusiries to the inlet of the CETP and further
leading to outlet of the CETP,

& The SPV shall submit detailed repost on weekly basis regarding quantity of efTluent received frem each
member units. total quantity of efMuent at the mlel of the CETP and tetal quantity of effluent discharged
through email 1o concerned Zonal Office and Regional Office.

9. The SPV shall mnediaiels mform any breakdown / technical fault in the EMFs/SCADA system
telephonically as well as through email to the Board.

10. The SPV shall ensure that CCTV cameras/ Online Continuous Effluent Momtoring System (OCEMS)
installed at the CETP are operational and connected with the server at all the times and will provide desired
Iink to the concerned Zonal Oftice and Regional Office.

11. The SPV shall ensure that all the member units comply with directions w's 33-A of the Water {Prevention
& Control of Pollution) Act. 1974 1ssued to them for legal binding frame work between the SPV and
member units.

12. The SPV shall ensure strict compliance to the decisions taken during the meeting held under the _/fq'v
Chairmanship of worthy Chairman of the Board on 01-09-2020 w.r.t use of treated effluent

13. The SPV shall ensure that the SPV as well as the member units comply with all the guidelines for
opcration and maintenance of CETPs.

14. The SPV shall ensure compliance to all the statutory guidelines issued by the Board from time to time.

I] 5. The SPV shall ensure that the member units are not allowed to discharge the effluent exceeding the
consented discharge allowed to them by the Board,

16, The SPV shall cnsure that only single outlet is provided by the member units for discharging both the
treated trade effluent as well as domestic sewage into CETP.

17. The SPV shall ensure that no new unit is allowed 1o connect to the CETP or existing umt is allowed 1o
increase the discharge quantity leading 1o CETP without obtaining prior permission of the Board.

I®. The SPV to obtain all regulatory permissions from the va}rinus departments required for aperation of the
project at their own level. Punjab Pollution Control Board will not be responsible, in case such permissions
would not be obtained and the entire responsibility will lies with the project propanents/SP'V constituted for
this purpose.

19, The SPY shall get the performance study of the CETP conducted from the Board/NABL approved Lab
on monthly basis.

20. The SPV shall ensure proper maintenance of the dedicated sewer line from industries to the inlet of the
CETP and further from outlet of the CETP to the final disposal.

21 The SPV shall comply with all the terms and guidelines of the Centrally Sponsored Scheme of the
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Ministry of Environment, Forest & Climate Change for the CETP,

22. The SPV shall ensure compliance to all general and speci
regulatory clearances. Any non-compliunce by
immediately,

al conditions of the consent to operate and other
any member units shall be informed 10 the Board by the SPV

)
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TGS 26020

(Sandeep Bahl)
Sr Environmental Engincer

Far & e behalf

af

(Punjab Pollution Control Board)
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CrCRAPC-NIVCET I L ad hian uf-'-_iﬁ‘-( (rnted #4.08.2024 .

To

The Member Seerelnry
Punjab Pollution Control Ioard

Vatavarn Bhawan, Nabha Road
Patialn Punjal

fimbject:  Dircetions nuder seetlon HIIKD) af the Water (Peevention aad Contro) of
Vallution) Act, 1974 repanding non-campliance sintos of four CETPs
unmely A, <0 J\I‘l LD CETP- nenr Centril Jail, Tajpur Rond (Foenl Point
Mmdule), Ludhiang, Punjuh, B, 50 2D CETP Tajper-Rahon Road
Cluster, Lanthinum, near Centrml Inil. Ty Road, Ladkiann, Ponjab, C.
IS MLD CETE- Baladurke Rond, Lwibiann, Punjab and D, 300 KLD
CETP, Plat No. D-260-261, Phase-VIHT, Vacs! Paint, Ludhisna, Punjnh,

WIIELREAS, antongst athers, wder Segiion 17 oF e Water (Frovention & Contral ol
Pollution) Act, 19, one al the funciions ol the St Mallution Control 3o (SPCRB), (or
Pallution Control Committee far Unian Terrilovies) vone tited underthe Water (Preventinn
& Cantial of Pallution) Act, 1974 is 1o plan o compreheanive ot for prevenlion,
cantral or abatement of pollution af stresming and wells leealize in the State and (0 secure the
cxecution therelore; myd

VWHEREAS, amongst others, under Seetion |6 al e Waker (Pveventions & Cuptrol of
Pollwtion) Act, 1974 and the Adr (Prevention and Controd of Pallinion) Act, (U8 I, one ol he
finctions of the Central Pollwtion Conleal Do (I, constinied nader 1he Water
(Prevention & Control of Pallution) Act, 1979 is 1o eoartinate activities nl he State
Pollution Cantra! Hoards and Pollution Control Comminees a1 provide lechnical
assistance and guidance to SPCR/DPCC s mel

WHERYAS, amongst others, untler Section 14 ol the Waler (Prevention & Cantral of —"
Pollution) Act, 1974, ane of the funclians of e Cene | Pollution Contra! Roged (CPCR),
i5 to promate clennliness of streums and wells in dillerent areas alihe Stiie; and

WHEREAS, the Central Government s notificd le stimdands Tor discharge of
enviranmental pollinants from various categorics of indwsn i, Common ENuent ‘Crenlimen
Plants (CETPs) ind Sewage Treatment Plais (45115 wider the: Enviranment (Projeet ion)
Act, 1956 and the rules Feamed there unider: il

i Py W, o\

[ et
P sns it

Bk &\o g\ oy OfEyr v’ gEll arf R, fawed-110032

Parivesh Ohawan, Easl Arjun Nagar, Mew Delhi - 110032
RN/ Tel: 43102030, 22305792, HLANEZ/Websile : www.cphe.nic.in
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WHEREAS, there is a need to inculeate the habit of sell=-monitoring within the CETPs for
complying with the preseribed standards and this cnn be schicved by installing Online
Continuous EMuent Monitoring System (OCEMS); and

WHEREAS, four CETPs namely (i) CETP - 40 MLD near Central Jail, Tajpur Road (Focal
Point Module), Ludhiana, Punjab, (ii) CETP - 50 MLD Tajpur-Rahon Road Cluster,
Ludhiana, near Centrnl Juil, Tajpur Road, Ludhiana. Punjab, (iii) CETP - 15 MLD
Buhadurke Road, Ludhiana, Punjab and (iv) CETP - 500 KLD CETP, Plot No. D-260-261,
Phase-V1Il, Focal Point, Ludhiana, Punjab were inspected by CPCB ofTicials along with
officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of
the Central Monitoring Committee (CMC) with CPCB. Foliowing major observations were
made:

A. CETP - 40 MLD, near Central Jail, Tajpur Road (Focal Point Maodule),
Ludhiana, Punjab (herein afier referred ns CETP):

. During the visit on 22,04.2024, the CETP was found aperational with the flow rate
of 29 MLD. The CETP receives eMuent through dedicated underground pipeline
and the treatment is based on Sequential Balch Reaclor (SBR) technology, It was
informed that the CETP is discharging the treated e¢Muent into Budha Nallah (which
meets River Sutlzj) through underground pipeline from CETP. However, as per the
Environmental Clearance (EC) issued by MoEF&CC 1o the CETP dated 03.05.201 3,
"the trealed wastewater will be used for irrigation” and it is also mentioned in the
special terms & conditions that, “There shaif be mo discharge into Budha Nallah®. th

e
I The consent under the Air Act, 1981 is valid upto 29.12.2024 and the Autharization TL
under the Hazardous and Other Wastes (Management & Transboundary Movement)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP, However,
the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has
applied for renewsl of consent 1o PPCB on 07.09.2023.

. It was reported that 72 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV.  Grab samples were collected from the CETP during monitoring, The analysis result
of samples collected from CETP outlel reveals that BOD:34 mg/| (Standard: 30
mg/l), COD:262 mg/l (Standard:250 mg/l), Chloride:2284 mg/l (Standard: 1000
mg/l)) and Sulphide:2.4 mg/L. (Siandard: 2 mg/l) exceeds the notified efMuent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.
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Grab sample were also collected from the Sequential Baich Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS:; 4661
mg/l (Designed range: 5000-7000 mg/l) and concentration of MLVSS: 3000 mg/

(Designed range: 3500-4200 mg/I) are less than the designed range, which indicates
the poor operation of the SBR.

VL. The CETP has installed Online Continuous L ffluent Monitoring System (OCEMS)
at the final outlet of treated efMuent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of
OCEMS system,

VIl The CETP has provided sludge storage facility and obtained membership from M/s

Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had

disposed 3517.235 MT sludge (as per the log book records) during the year 2023-
24,

. CETP - 50 MLD, Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail,
Tajpur Road, Ludhiana, Punjab,

During the visit an 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underground pipeline
from CETP. However, as per the EC issued by MoEF&CC to the CETP dated
03.05.2013, ™he treated wastewater will be used for irrigation" and i1 is also
mentioned in the special terms & conditions that, ~There shall be no discharge into

Budha Nallah”.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Other Wastes

(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid 1il| 22.08.2023. The CETP has
applied for renewal of consent and authorization to PPCB on 31.08.2023.

Il It was reported that 110 Dyeing and Printing units have obtained membership from

CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

Grab samples were collected from the CETP during

monitoring. The analysis result
of samples collecled from CETP outlet reveals that

BOD: 128 mg/l (Standard; 30
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mg/l), COD: 382 mg/l (Standard: 250 mg/l) and Chleride: 1713 my/l (Standard: 1000
mg/l) exceeds (he notified effluent discharge standards for CETP. Remaining
monitored parameters are within the prescribed standards.

Girab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration ol MLSS: 300
mg/l (Designed value: 5000 mg/1) and concentration of MLVSS: 215 mg/l (Designed
value: 4000 mg/l) are less than the designed values, which indicates the poor
operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated wastewater for the parameters- pH, TSS, COD, BOD
with connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of
OCEMS system.

During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Eaviro
Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT
sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored in the premises.

C.CETP - 1S MLD CETP- Bahadurke Road, Ludhiana, Punjab.

L.

During the visil on 22.04.2024, the CETP was found aperational with the llow rawe
of 11.26 MLD, The CETP receives efMuent through dedicated underground pipeline
and the treatment is based on Sequential Baich Reactor (SBR) technology. It was
informed that the CETP is discharging the treated efTluent into Budha Nallah (which
meets River Sutlej) through underground pipeline from the CETP. However, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required to establish a Zero
Liquid Discharge system.

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid till
04.01.2023 and the Authorization under the Hezardous and Other Wasies
(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022
for which the CETP has applied for rencwal to PPCB.

It was reported that 36 Dyeing/Printing/washing units have obtained membership
from CETP and connected to the CETP at the time of visit. It was also informed by
the CETP operator that inlet norms for CETP is not prescribed in the consent.

M.
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Grab samples were collected from the CETP during monitoring. The analysis results
of sample collected from CETP outlet reveals that BOD: 243 mg/l (Standard: 30
mg/l), COD: 587 mg/| (Standard: 250 mg/l), Chloride: 1904 mg/l (Standard: 1000
mg/l) and Sulphide: 16 my/| (Standard: 2 mp/l) exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

Grab samples were collected from the Sequential Baich Reactor (SBR) tank for
MLSS & MLVSS, The sample analysis results reveals that the concentration of
MLSS: 2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179
mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates
the poor operation of the SBR.

The CETP has installed Online Continuous EMuent Monitoring System {OCEMS)
at the final outlet of treated efMuent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCD servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of
OCEMS system.

During the visit, it was observed that the CETP has provided sludge s1orage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 602.685 MT
sludge during the period of 02.04.2023 10 31.03.2024, through TSDF,

. CETP - 500 KLD CETP, Plot No. D-260-261, Phase-VIII, Focal Point,

Ludhiana, Punjab.

During the visit on 23.04.2024, the CETP waus found operational with the flow rate
of 450 KLD. Itis informed that the CETP receives efTluent through dedicated tankers
from member units through vehicles (56 in number) equipped with GPS system for
carrying effluent. The CETP comprised of physicn-chemical process followed by
filtration, two stage Reverse Osmosis (RO) followed by evaporalor to achieve ZLD
as per the consent and EC condition.

The Air consent is valid upto 30.06.2028 and the Waler consent is valid upto
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016 was valid till 16.06.2021. It was informed thal the CETP has applied for
renewal of authorization to PPCB on 01.10.2021.

It was reported that 1613 Electroplating industries / Metal Surface Treatment units
have obtained membership from CETP and connected to the CETP at the time of
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visit. [t was also informed by the CETP operator that inlet norms lor CETP is nat
prescribed in the consent,

On the day of visit, it was abserved thal the (low melers are installed at RQ Feed,
RO Reject, Evaporators Vessels feed and Evaporator concentrate, It was reported
that the CETP have not installed differentia) pressure pauge system at Cation-Anion

and Carbon filter systems which can be used to indicate the choking/scaling of
filtration system.

During the visit, grab samples were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent ic complying with the notified discharge
standards. Discharge of effluent from the CETP premises was not observed during
visit, Tt is reported that treated efMluent (RO Permeate and Condensate) is used for
cooling tower makeup water, planiation, gardening, walering to MC parks, DC
office, NH-95, construction work, The CETP has also made agreement with M/s
Vardhman Special Steels Limited C-58, Focal point Phase-3, Ludhiana, to take 100
KLD treated effluent through tankers for using in different purpose as per
requirement. Furthermore, the CETP operator has maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others. The CETP has established an Environmental laboratory.

The CETP has installed OCEMS (Electromagnetic flow meter, PTZ camera) at the

final outlet / RO permeate which is connected to CPCB/PPCE portal in compliance
of CPCB directions.

The CETP has installed 05 KLD STP with Moving Bed Biclilm Reactor (MBBR)
for treatment of domestic wastewater,

AND, NOW, THEREFORE, in exercise of powers conferred under section 18(1) (b) of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention and control of
pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is hereby directed to take
appropriale action including imposing environmental compensation and to ensure that
CETPs are operated ensuring.

a. Operation/augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and 1o comply with the disposal condition mentioned
in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, to stop discharging
of treated eMuent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.
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b, With valid consent under the Water Act-1974 / Authorization under the Hazardous
and Other Wasles (Management & Transboundary Movement) Rules, 2016 from
PPCB and comply with sll the conditions mentioned thereof.

LT

Undertaking regular calibration, maintenance and validation of the OCLEMS
analysers as per standard operating pracedures/recommendations of the suppliers, so
as to ensure generation of continuous & reliable data,

Further, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance with the
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.2014.

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01.01.2016.

¢. To regularly undertake verification of member industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

The action taken by PPCB be intimated 10 CPCB within 15 days of receipt of these
directions.

-

(Bharat Kumar Sharma)
Member Secrelary

Copy to: /-’?_:].,‘,

1. The Chairman © for information, plaase. [
Punjab Pollution Cantral Board

Vatavaran Bhawan, Nabha Road
Patiala Punjab

2. The Additional Secretary (CP Division) 1 for information, please.
Ministry of Environment, Forests & Climate
Change,
Prithvi Wing, 2™ Floor, Indira Paryavaran
Bhawan, Jor Bagh Road, :
New Dethi-110 003.
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3. The Heglonal Director (Chinndigurh) : lor [allow-up, please,
Centrnl Pallution Control Bonrd
BSNI. Telephone Exchange, 2™ Floor
Scctor = 49C, Chandigarh - 160047

4. Divisional Head, WQM-1, ; for information, please.
CPCB, Delhi

5. Divislonal Head, IPC-VI, ¢ for information, pleasc.
CPCB, Delhi
6. Divisional Heml, IT : for uploading on CPCH ﬁ,..
CPCB, Delhi wehsite, please. - (
%

{(Dharalt Kumar Sharma)

B

o\
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ﬁ PUNJAB POLLUTION CONTROL BOARD ;‘,fz/ Lifestyle for
Zonal OfTice-11, E-604R-B, Back 8jde CICU Office, Phase-S, Focal Point, Ludhiana
t-moil seezolidhppcb@yohoo.com PhNg 08612670141
No. PPCB/SEE/ZO-2/LDH/2024/......... __ Regd.  Dated ..o
o
1) The Chairman, N Rl . "1,—_
Bahadur Ke Textile & Knitwear Assaciation (SPV), TR/ B B ey
C/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road, &<t T g 3 fost

Oyeing Complex, Ludhiana, -9

2] The Director,

' T
et &
Bahadur Ke Textile & Knitwear Association (SPV), 39?.33@. L ‘ﬁjﬁjﬂf}/‘w

C/o M/s Shri Balaji Finishing Mills, Bahadurke Road,
Dveing Complex, Ludhiana,

Sub; Directions ufs 33-A of the Water |Prevention & Control of Pollution) Act, 1974

as amended in 1988,

Whereas, Bahadur Ke Textile Knitwear Association (5PV for CETP) has installed and
's operating the Common Effluent Treatment Plant (CETP) of capacity 15 MLD for treatment of
waste water from the cluster of textiles dyeing industries located at Bahadur Ke Road in Ludhiana.

And whereas, earlier the SPV was granted consents to operate under Water
(Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/LDH3/2022/18251904
dated 05072022 and Air (Prevention & Control of Pollution) Act, 1981 vide no
CTCA/Varied/LDH3/2023/ 20380901 dated 25.04.2023, to operate the CETP of capacity 15 ML
tor the treatment of effluent generated from dyeing industries located at Bahadurke Road,
Ludhiana, both the consents had expired on 04.01.2023 and 31.03.2024 respectively.

And whereas, since the inception and commissioning, the SPY of 15 MLD capacity
i= heing oursued by the Eoard from time to time for the compliance of the provisions of
environmental laws especially the Water (Prevention and Control of Pollution) Act, 1974 by way
of issuing notices, requests, reminders and affording of opportunities of hearing before the
fumpetent Authority. The officers of the Board are alse carrying oul the monthly monitoring of
the Curmmon Effluent Treatment Plant since the commissioning of the CETP.

And whereas, the 5PV, BKTKA was given personal hearing before the Charrman ol
‘he Board on 16.06.2023 u/s 33-A of Water (Prevention & Contral of Pollution) Act, 1974 as
anended in 1988 for nan-achievement of effluant discharge standards at final outlet of CETP 15
1A Alter heanng the representations of the SPV and the officers of the Board and considerig
1hi rolevant facts of the case, the Chairman of the Board has decided as under:
| 5PV shall submit a time bound proposal for up-gradation and augmentation of the CE1P

alung with PERT Chart so as Lo achieve the prescribed standards as well as the standards as
mentioned in the DPR appraised at the time of approval aof financial aid received from, the
Covernment for this CETPR, within 30 day:..
rney shall submit g time hound propasal for 2nd Phase of up-pradation of CETP to 710 along
wath PLKI Chart oy per the condition of Environmental Clearance granted by MobF&CC,
wathin 30 days,
S uhall take all necessary meastres 1o reduce e concentration ol various pollutants at

s

Cowree ncluding pretreatment in the member units wherever required so as to meet with
wlet standards of DR at C P and issue necessary divections to s eftect to the member
urply,

a Ll the wpecadation af COTP, 5PV shall operate the existing CLTP with best of s abilivy
acequately and eofficiently «n o to achieve the prescribed standarcs

Page 1ol 6
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g A Bl vee (" the ramial of eplenr at the final outlet of the CETP to achieve the

desited standards as well as to the visual satisfaction,

o SPV shall subnul the performance bank guarantee of remaining amount after deduction of
the EC e, [2,40,00000 - 77,62,500 = 1,62,37,500) of Rs. 1,62,37,500/-, within 15 days.
5PV shall get installed SCADA enabled flow meters with all the member units at intake supply
(submersible pumps / MC supply / other sources) having connectivity with the Online
Monitaring System of C1 TP and access to Punjab Pollution Control Board, within one month
to ensure that na bye pass of effluents is being operated hy them. Till the installation of
anline meters the mdustiy shall must have EMF or mechanical meter at intake supply for
which record is to be mamtained on day to day basis.

8 SPV chall prowvide How meter, CCTV cameras and Online Monitaring Mechanism at its final

outlet leading to Buddha Nallah, within one month,
Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last
sampling) shall be imposed on the SP for not operating the CET properly and efficiently
resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amount
of Enviranmental Compensation and obtain necessary approvals.

10, Legal action against the SPV (CETP 15 MLD, Bahadur Ke Road, Ludhiana) and its Directors
(M/s Bahadur Ke Textile & Knitwear Association (SPV) as well as CETP operator be initiated
in the Competent Court of Jurisdiction.

And whereas, the SPV has not complied with the decisions of the hearing
mentioned above from serial no.1 ta serial no. 06 as the SPV has neither submitted any proposal
to adopt Z2LD ner submitted bank guarantee of remaining amount after deduction of the EC.

And whereas, the CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana
far the treatment of effluent generated from the dyeing industries of Bahadurke cluster is fully
operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis.
The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the

CETP since its cOMMISSIONINE.
and whereas, the SPV had applied for renewal of consent to operate under Water

‘revention and Control of Pallution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 and accordingly, CETP 15 MLD was visited by officer of the Board on 11.04.2024 and it was

abserved as under;
1 CETP was in operation for the treatment of effluent generated from the member dyeing

inductries. DAF was also in line and operational.

CETP had recently added 03 new sludge de-watering machines alongwith 02 existing sludge

rentrifuge pumps and these newly installed 03 machines were in gperation and existing 02

were in standhy mode,

'he recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an

ARCD alangwith steam paddler drier was also in operation.

A Lunng visit efiluent was collected and sent to the Board's lab for analysis, as per the analysis
report CETP v« achieving the discharge standards prescribed by the MoEF&CC except one
pararmeter e 10S but it has failed to achieve stringent discharge standards prescribed by
the- Btoartd,

LT s complymg with the provisions of the Air (Prevention & Control of Paollution) Act,
1941

And whereas, 1he $PY has falled to comply with the decisions taken during the
personal hearing dated 16.06.2023 and 1o achieve stringent effluent discharge standards. Thus,
the SPV was found violating the provisions of the Water (Prevention & Control of Pollution) Act,

1974

And whereas, the 5PV was granted Environmental Clearance vide MoEF&CC letter

dated 08,12.2014 for the establishment of CETP based on Zero Liquid Discharge (ZLD). Thereafter

a follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016
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and during the meeting it was decided that the SPV shall install CETP based on conventional
treatment method in 1st phase and may adopt ZLD in 2nd phase. Minutes of the said meeting

were issued vide MoEFRCC letter dated 18.03.2016, bul the SPV has not submitted any proposal
. il date to adopt 2nd phase i.e. 2LD.

And whereas, the 5PV has filed appeals before the Appellate Authorty cum
hecretary 1o Government of Punjab, Department of Science Technolopy and Enviranment
tollowing, decisions of the Roard:

1 Imposition of EC
0810 201

AgAINs

amounting to s, 01 crore to the SPV vide minutes of meeting dated

rd

Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board's no. 335 dated
4 10.2022

Against the decision of the Board to obtain Performance Bank Guarantee of Bs. 2.4 Crores,
from the spy,

And whereas, however, above appeals filed by the SPV were decided and
dismissed by the Appellate Authority-cum-Secretary to Government of Punjab, Department of
science. Technology and Environment vide arders dated 20.05.2024.

Environmental Compensation (EC) amounting to Rs.1 crore has already been
depositad by the SPV and EC amaunting ta Rs. 77 625 lacs has been recovered from the amount
of performance bank guarantee of Rs. 2.4 crore earlier submitted by the 5PV However, the SPV
has not submitted performance bank guarantee of remaining amount after deduction af the EC
amounting to Rs. 77.625 Lac by the Board ie. (2,40,00000 - 77,62,500 = 1,62,37,500} till date.
The appeal filed by the SPV against this BG has already been dismissed by the Appallate Autharity.
And whereas, the SPV is not complying with the decisions of the Campetent
Authaority
And whereas, show cause notice for refusal of consent 1o uperate under the Water
{Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of
personal hearing before the Chairman of the Board on 09.07.2024 postponed to 12.07.2024,
postponed to 16.07.2024 and postponed to 23.07.2024. No ane on behalf of SPV attended the
hearing Considering the reguest of the SPV, the hearing was further postpaned to 09.08.2024.
However. no one on behalf of 5PV again attended the hearing on 09.08.2024.
And whereas, keeping in view the act and conduct of the $PV, it was ohservad that
‘he 5PY is not serious about resalving the issues / violations reported on part of the CETP and
SEv i« not attending the hearing being afforded by the Board to avoid the implementation of the
provisions of Environmental Laws. After considering all the aspects of the case, the Chairman of
the Board decided to praceed ex-parte and has taken the following decisions.
1 The consent Lo cperate applied by the SPV under the Water (Prevention & Control of ,(n'?"
Follution) Act, 1974 be refused as ex-parte decision. l
J  Motice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control
the pollutinn generated by the CETP, which may include taking legal action against the
responsible persons of the 5PV, 1o stop the transaction of the bank account of SPV with
immediate effect, to impase the appropriate Environmental Compensation based on
polluter pays principle and to upgrade the existing CFTP to the ZLD, be issued 1o the SPV
dlonprwit b an oppartanity al persanal hearing belore the Chairman of the [oard
Artd whireas, the procovdings woere canveyed Lo the 5PV vidle Board™ fetter ne
G436 4/ dated 29.08.2024
And whereas, mcamplisnee 1o the decisions of heanng, the cansent o operate
under the Water  (Frevention & Control of Pollutiun) Act, 1974 was refused vide no
CTOW/Renewal/LDH3/ 2024/ 253072219 dated 30,08, 2024 |
And whereas, in compliance ol direcyons of the Central Momitorning Commitiee
(cMC), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutle) on
(2.04.2024. The CPCB has alsa carried out inspection of 04 CETPS located at Ludhiana on
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12.0a,2024 and issued directions u/s 18(1)(b) of the Water (Prevention and Control of pollution)}
Act, 1974 reparding non comphiance of four CETPs af Ludhiana. The CETP of capacity 15 MLD was
visited by the teamy of CPER and following abservations were made:

1 During the wisit an 22 04 2024 the CETP was found operational with the flow rate of
1126 MLD The CLTP reesives offluent through dedicated underground pipeline and the
treatment 15 based on Sequential Bateh Reactar (SBR) technology. It was informed that
the CETP is discharging the treated effluent into Buddha Nallah (which meets River
Sutlej) through underground pipeline from the CETP. However, as per EC issued by
MoEF&CC on 0812 2014, the CETP is required to establish a Zero Liquid Discharpe
system

) The cansent under the Air Act, 1981 is valid upto 31.03.2025 far the operation of 15 MLD
CETP. However, the consent under the Water Act, 1574 was valid till 04.01.2023 and the
Autherization under the Hazardous and Other Wastes (Management & Transboundary
Movement] Rules, 2016 was valid till 04.10.2022 for which the CETP has applied for
rengwal to PPCR

3. During wisit, it was informed to the team that 36 Dyeing/Printing/washing units had
obtamed membership frem CETP and connected to the CETP

4 Grab samples were collected fram the CETP during monitoring. The analysis results of
sample collected from CETP outlet reveals thats 8 OD: 243 mg/l (Standard: 30 mg/l),
COD: 587 ma/l (Standard: 250 mg/1), Chloride; 1904 mg/I (Standard: 1000 mg/l) and
Sulphide: 16 mg/l (Standard: 2 mg/l} exceeds the notified effluent discharge standards
far CETP. Remaining monitared parameters were found within the prescribed standards,

5. Further, the grab samples were collected from the Sequential Batch Reactor (SBR) tank
for MLSS & MLVSS The sample analysis results reveals that the concentration of MLSS:
2639 mg/l [Designed value: 4240 mg/l) and concentration MLVSS: 1179 mg/! (Designed
value 3872 ma/l) are less than the designed values, which indicates the poor operation
of the SBR

& The CETP has installed Online Continuous Effluent Manitoring System (OCEMS]) at the
final outlet of treated effluent for the parameters pH, TS5, COD, BOD with connectivity
to PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation
in OCEMS reading compared with the monitored results was also reperted which
indicates the improper working / validation / calibration of OCEMS system.

7 During the visit, it was observed that the CETP has provided sludge storage facility and
obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers
Limited) for dicposal of sludge. The CETP had disposed 602.685 MT Sludge during the
period af 02.04.2023 to 31.03.2024, thraugh TSDF.

And whereas, the SPV is violating the provisions of the Water (Prevention &
¢ antral of Pollution) Act, 1874
And whereas, Environmental Engineer, Zonal Office-2, Ludhiana brought out that
i hieht of deficiencies as observed by CPCB in operation of the CETPs of Ludhiana installed for
dging unils an its visit on 22.04,2024, the Central Pollution Control Board has issued directions
o 18/1ML) of the Water (Prevention & Contral aof Pollutien) Act, 1974 vide letter dated
() 08 2024 10 Take appraproate actian ncluding imposing Environmental Compensation and to
e ure that the C TP s operated ensunng,
a) Opetation/ aupgmentation el the treatment system, appropriately, so as tn meet the
precenbed discharge andards and to comply with the disposal condition mentioned in the

[ rvrronmental € learanee by Mol T&CC dated 03.05.2013 and 08.12.2014 in the afaresaid a0

ML S0 MBS B 15 WD CF TP Turther, Lo stop discharging of treated effluent into Buddha

Feallahy Trorm SO ML, A0 MDD K 1 MED TETPS
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bl With vahd consent under the Water Act, 1974/ Authorization under the Hazardous and Qther
Wastes (Management & Transboundary Mavement) Rules, 2016 form PPCR
all the conditions mentioned thereof.

and camply with

Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per

standard operating procedures/recommendations of the suppliers, 5o
gencration of continuous & reliable data.

as to ensure

And whereas, Punjab Pollution Control Board was further directed by Central
Follution Control Board as under:

d o prese i ; ; ;
prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08,12.2014.
b To prescribe inlet standards for
01 01 2016.

' 16 regul

CETP in accordance tao the CETP notification dated

. arly undertake verification of member industries of the CETP for ensuring proper
operation of PETR/ETP by individual member industry,

And whereas, notice to issue directions u/s 33-A of the Water (Prevention &
of Pollution) Act, 1974 as amended in 1988 was issued ta the SPV with an opportunity of
@l hearing before Chairman of the Board an 13.09.2024 postponed to 18.09.2024.

And whereas, Sh. Lalit Jain, Director of the SPV (CETP of 15 MLD} alongwith Sh. LK.
Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written
reply which was taken on record. The representatives stated that although the EC was obtained
by the 5PV for ZLD based treatment but later on the project was canceived on the SBR based
secondary levei treatment. The representatives further contended that other two CETPs of 40
MLD & 50 MLD capacity were duly sanctioned without any condition / requirement for ZLD level

Control

person

Kapila,

treatment Regarding the submission of Bank Guarantee as per decision of gersonal hearing
affarded 1o the S8V by Chairman of the Board on 16.06 20243 the reprasentatives informed that
the 5PV has challenged the said decision by way of filing appeal before the Appellate Authority
and the decision is pending. The representatives disagreed with the technical cbservations as
reported by the CPCB and did not find the same acceptable to the SPV and insisted nat to penalize
the 5PV an the basis of the said repert, The representatives further informed that the SPV has
applied for obtaining the consent to aperate under the Water (Prevention & Control of Pollution)
Act, 1974 with the Board.

And whereas, during hearing, it was observed by the Competent Authority that
the SPV has been constantly pursued hy the Board to submit proposal for upgradation of the
CE1P to ZLD technology in consgnance with the EC conditions and thus not to discharge its
cffluent inta the Buddha Nallah. However, the SPV has not taken any step in this direction. The (Y
ludhiana city has been declared as critically polluted area due to various reasens and one of the B
reasons o the activities of the industrial units in violation of the environmental narms. Though
Hoe Bsard has unposed FC and perlormance Bank Guarantee but the SPV s sull violating th
g gl the Water (Prevention and Control of Pollution) Act, 1974,

Aned whereas, the reprosentatives of the SPV could not pive any sabisfactony el
10 the chservanons rased during the hearing,

And whereas, alter detailed dehiberations and hearnng the representatives of SPV,
olficers of the Board and taking into consideration various factors including the seriousness of
the issue, the Chairman ol the Board observed that the abjective ta restrain the discharge of
effluent into Budha Nallah cannot be achieved except with the ssuance of dircctions. Itis a il
case to invoke the provisions of section 33-A af the Water (Prevention and Control of Pellution]
Act, 1974 for issuance of suitable directions to the SPV operating the CETP of 15 MLD capacity &t
Bahadurke Road, Ludhiana. Hence, the Chairman of the Board in exercise of the powers
conferred u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 decided to issu
the following directions to the SPV of CETP of 15 MLD capacity:
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“ peration / augmentation of treatment system of CETP ¢,
At Lo meet with the prescribed discharge standards and to cemply

lions mentioned in the Enviranmental Clearance granted by the /n‘]"‘

aetonrately made en

with the divposal condi

Minetey of Fnvironment Forest and Climate Change dated 08.12.2014.

That, the 4py ately stap the discharge of effluent from the CETP of 15 MID
or any other surface water body

shall immedi
Aty into Ruddha Nallah

A of lalure 1o comply with the above said directions, you are liable for action

M the Water (Prevention ang Control of Polluticn) Act 1974 as amended in 1988,

For and on Lehalf of

. Punjab Pollution Control Board
indst wo. H¥pH Bikgd 35[05” T

A copy of the above is forwarded to the Envi
vl Baasd, Regional Office-3
diree

ronmental Engineer, Punjab Pollution
ludhiana for information and Necessary action He is alen

“led to submit report regarding effective compliance of above said directions, within 3 days
noslively,

For ang{n DA of

Punjab Pollution Control Board
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